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understand that this House is the
Congress Parliamentary Group? Just a
word came from the Prime Minister
and suddenly he got up and sprang a
surprise. We were not even given a
chance,

Mr. CHAIRMAN: That problem was
raised and disposed of yesterday.

Sur1 BHUPESH GUPTA:
some other things.

SHrr H. P. SAKSENA

I said

(Uttar Pra-

desh): There is a  fundamental
mistake in the statement of Mr.
Gupta

Smr1 BHUPESH GUPTA: If 1 am
mistaken fundamentally, then you
may correct me.

Mr. CHAIRMAN: All that I am

worried about is this.

Surr BHUPESH GUPTA: I wanted
this matter to be gone into by you.

The Minister could have come and
asked us, could have wanted our
opinion. For two days, but for the

Question Hour, the time was wasted
and the sole responsibility must rest
on the Government which does not
even know how to conduct the business
of the House.

Mgr. CHAIRMAN: Sit down. Don’t
talk too much You spoil your case
by talking too much.

SHrr BHUPESH GUPTA: I want a
stricture on the Government from you.

Mr. CHAIRMAN: Government may
press, withdraw or do whatever they
like with a Bill. All that I say is that
in ycsterday’s Order of Business you
found not merely the Lady Hardinge
Medical College Bill but also the other
Bill, Prevention of Cruelty to Animals
Bill.

Surr V. K. DHAGE (Bombay):
There was also a third item, Sir.

Mgr. CHAIRMAN: Not for yesterday.
1 have got the Order of Business with
me. These two were there. It does
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| not look well that on the very second
day we should adjourn at five minutes
after one.

SHrr BHUPESH GUPTA: People
laugh at us.

Mr. CHAIRMAN: At you? That is
all right.

Surr BHUPESH GUPTA: Many of
them, at the Rajya Sabha.

Mr. CHAIRMAN: No.

THE PREVENTION OF CRUELTY
TO ANIMALS BILL, 1959

THE DEPUTY MINISTER oF
AGRICULTURE (Surt M. V. KRISH-
NapPpPA): Sir, with your permission
and with the permission of the House,
I beg to move this motion in a slight-
ly amended form with a view to in-
creasing the number of members of
the Joint Committee to 45, fifteen
from this House and 30 from the Lok
Sabha.

Sir, I move:

“That the Bill to prevent the in-
fliction of wunnecessary pain or
suffering on animals and for that
purpose to amend the law relating
to the prevention of cruelty to
animals be referred to a Joint
Committee of the Houses consisting
of 45 members; 15 members from
this House, namely:—

Shrimati Lakshmi N, Menon
Shri Jai Narayan Vyas

. Dr. M. D. D. Gilder

Shri K. Madhava Menon

. Shrimati Chandravati Lakh-
anpal.

. Prof. N. R. Malkani

. Shri Amolakh Chand

. Shri Tajamul Husain

. Shri Onkar Nath

10. Shri V. C. Kesava Rao

11. Dr. H. N. Kunzru

12. Shri Lalji Pendse
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{Shri M. V. Krishnappa.]
13. Shri Dahyabhai Patel
14. Shri Niranjan Singh

15. Shrimati Rukmini Devi
Arundale
and 30 members from the Lok

Sabha;

that in order to constitute a meet-

ing of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that in other respects, the Rules

of Procedure of this House relating
to Select Committees shall apply
with such variations and modifica-
tions as the Chairman may make;

that this House recommends to
the Lok Sabha that the Lok Sabha
do join in the said Joint Commit-
tee and communicate to this House
the names of members to be
appointed by the Lok Sabha to the
Joint Committee; and

that the Committee shall make
a report to this House by the first
day of the next session.”

Hon’ble Members are aware that
this Bill is the outcome of long and
varied discussions in the past. It
will be recalled that on the 5th
March 1954 on the floor of this
hon’ble House, Shrimati Rukmini
Devi Arundale introduced a Bill en-
titled ‘The Precvention of Cruelty to
Animals Bill, 1953’ During the
debate on this Bill, the Prime Minis-
ter gave his support to the basic
approach to the problem but did not
agree to a number of clauses in that
Bill. Thereafter, on the assurance of
the Government that a Committee
would be appointed to look into this
matter, the Bill was withdrawn by the
mover,

The Government of India accepted
the need for a thorough enquiry into
the position relating to prevention of
cruelty to animals and set up a Com-
mittee through a Government Reso-
lution on the 16th  August 1954.
According to the terms of reference,

[ RAJYA SABHA ]
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the Committee was required to go
into the whole question relating to
prevention of cruelty to animals,
examine the present legislation in the
country and corresponding legislation
in other civilised countries, clearly
define the word ‘animal’ for the pur-
pose of the legislation and make such
recommendations as are considered
necessary having regard to the re-
quirements of scientific and medical
research and medical and veterinary
treatment, dietary requirements of
the population, modern methods of
slaughtering animals, etc, The Com-
mittee as constituted at that time
consisted of 13 official and non-offi-
cial members with Shri V. K. Krishna
Menon as Chairman. The personnel
of the Committee underwent some
changes and later Shri V. B. Gandhi,
M.P. and Shrimati Rukmini Devi
Arundale were appointed as Chair-
man and Vice-Chairman of the Com-
mittee respectively.

After an intensive local study of
the problems in various States and
after collecting evidence from  the
State  Governments, local bodies
medical authorities, research institu-
tions, humanitarian organisations and
also distinguished individuals, the
Committee submitted its report on the
23rd March 1957.

The Committee, in their Report,
drew our attention to a number of
deficiencies in the Prevention of

Cruelty to Animals Act, 1890. As al-
ready stated in the Statement of

Objects and Reasons, the existing
Act has a restricted scope. The
operation of the Act is confined
to big towns and cities and.
there too, in municipal limits
only. The legislation enacted
on the subject by the various State
Governments is not uniform. The

Act defines animal as meaning ‘any
domestic or captured animal’ only,
leaving out other animals, on whom
also cruelty is inflicted. The existing
Act does not provide for punishment
of certain acts of cruelty. The penal-
ty provided under the existing Act
in respect of certain offences is also
inadequate.
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These deficiencies and the measures
recommended by the Prevention of
Cruelty to Animals Committee to
overcome the same have been the
subject of frequent discussions in
Parliament. I have, from time to
time, been answering various ques-~
tions in this House relating to the
Committee’s Report, recommendations
contained therein and the action taken
or proposed to be taken on the same,
On a motion tabled by our colleague,
Dr. W. S. Barlingay, this Report came
up for a long debate on the 18th
September last year. In the course
of that debate, several Members in
this House expressed themselves in
favour of the main recommendations
of the Report, particularly those in-
volving central legislation. An assur-
ance was given to the House at that
time that early steps would be taken
to introduce the Prevention of Cruel-
ty to Animals Bill as recommended
by the Committee. As hon. Members
are aware, I introduced the Bill in this
House on the 13th March, 1959.

Sir, this Bill purports to give
effect to certain recommendations of

the Committee which required
Central legislation. The Bill is in-
tended to repeal the Act of 1890,

and substitute it by fresh legislation
which will remove its shortcomings
and enlarge its scope. For instance,
the Bill, when passed, will extend to
the whole of India except the State of
Jammu and Kashmir and will
be uniform in its application 1o
all States. It has defined animal
to mean ‘every species of animal
(other than human beings) and cvery
species of bird’. It provides for the
punishment of certain offences which
are not included in the existing Act,
and for a more severe penalty in
some cases. In addition, the Bill
provides for the following entirely
new measures for animal welfare:

(i) It provides for the constitu-
tion at the Centre of an Animal
Welfare Board with the object of
promoting measures for animal
welfare;

(ii) it empowers the Government
of India to set up a Committee to
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regulate the conditions under which
experiments on animals can be
performed in order to avoid un-
necessary pain and suffering; and

(iii) it provides for licensing and
regulating the training and per-
formances of animals for the pur-
pose of any entertainment to which
the public are admitted through
sale of tickets.

express my sincere
appreciation of the valuable work
done by the Committee. We have
gone carefully through the various

Here I must

i clauses of the Bill prepared by the

Committee and as a result of this
examination considered it necessary to
modify the draft in some cases. In
doing so, one of our objects was to
avoid highly controversial issues
which would have rendered the
implementation of the law difficult. I
shall now proceed to describe briefly
the principal differences between the
Bill under consideration and the draft
Bill prepared by the Committee.

The most important difference 1is
the omission of the chapter which
dealt with slaughter of animals. In
this Chapter, the Committee had
included an enabling provision prohi-
biting the slaughter of animals un-
less they were first rendered insensi-
ble to pain by such mechanical, elec-
trical, chemical or other means as
the Central Government may, by
notification, specify and no notifica-
tion was to be issued unless the Cen-
tral Government was satisfied that
adequate arrangements for enforce-
ment exist. This chapter was intended
to apply only to such States or to
such areas in any State as the Cen-
tral Government after consultation
with the State Governments concern-
ed may by notification specify. Such
methods cannot, however, be intro-
duced in this country until a strong
public opinion has been built up in
their support, particularly in view of
the religious sentiment involved in
the traditional methods of slaughter
practised by different communities
such as Halal by Muslims, Jhatka by
Sikhs, etc. Some research is alse
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necessary to enable Government to
decide the method which would be
most effective and suitable in Indian
eonditions. One of the functions of
the Board under sub-clause (e) of
clause 9 of the Bill will be to look
into this. Considering all these
aspects, the Government felt that it
would not be advisable to include
this chapter in the Bill

Then, Sir, clauses 14 and 15 of the

[ RAJYA SABHA ]

draft Bill prepared by the Committee |

provided for the constitution by the
Central Government of a Committee
to control experimentation on ani-
mals. The Prevention of Cruelty to
Animals Committee had themselves
come to the conclusion that the con-
ditions under which experimentation
on animals is carried out in the coun-
try are generally not unsatisfactory.
So far as Government are aware,
Indian workers generally deal with
animals humanely. It was not,
therefore, considered necessary to
appoint a Committee immediately, An
enabling provision has, however,
been made for setting up such a
Committee as and when necessary on
the recommendation of the Animal
‘Welfare Board.

The next important change has
been made in clause 21. The Preven-
tion of Cruelty to Animals Com-
mittee defined a performing animal
(“exhibit”) to mean exhibit at any
entertainment to  which the public
are admitted or exhibit in any street
or other public place, whether on
payment of money or otherwise. I
am, however, of the view that under
the existing circumstances, it will not
be desirable to bring strcet perform-
ances within the purview of the pro-
posed legislation on account of the
difficulty and hardship involved 1in
the registration of such performers.
The provision has, therefore, been
restricted to entertainments to which
the public are admitted through sale
of tickets.

Then, Sir, clause 9(d) of the draft
Bill prepared by the Committee in-
¢luded among the functions of the
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Animal Welfare Board, provision for
supplying animals on hire or other-
wise to persons in need of them when
their animalg are incapacitated for
work on account of illness or any other
cause. The hon. Members will appre-~
ciate that under the existing circum-
stances neither Government nor the
proposed Animal Welfare Board can
undertake the responsibility of sup-
plying healthy animals to owners of
sick or otherwise incapacitated ani-
mals. This provision has, therefore,
been deleted.

The use of spur or other similar
contrivance with sharp points upon
any animal had been included by the
Committee as an offence punishable
with fine up to Rs. 50 or with im-
prisonment up to one month, or with
both, in clause 11(c) of their draft
Bill. We have deleted this clause
from the Bill under consideration. As
hon. Members are aware, the use of
‘spur’ is common in ploughing and
horse riding. It will, therefore, be
difficult, in actual practice, to dis-
tinguish between an offence which is
punishable and one which is not. e
provision is also difficult of enforce-
ment.

Clause 11(m) of the Committee’s
Bill has come in the new Bill ss
clause 11(1). From this clause we
have deleted the words “needlessly
kills or causes to be killed”. This
has been done because killing for
sport cannot be prohibited. Clauses
11(n) and 11(0) of the Committee’s
Bill have also been deleted. Some
other minor changes have also been
made.

As stated in the Financial Memo-
randum on the Prevention of Cruelty
to Animals Bill 1959, funds will have
to be made available to the Animal
Welfare Board as and when it is set
up. It is proposed to make an annual
ad hoc grant of Rs, 25,000 to the
Board from the Consolidated Fund
for the first two years of its estab-
lishment. For obvious reasons, it is
not possible to envisage at this stage
how the Board will shape itself and
to what extent it will succeed in eli-
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citing public response in the shape that in order to constitute a meet-
of contributions and donations. In ing of the Joint Committee the
any case, as about three and a half quorum shall be one-third of the
years of the Second Plan period are total number of members of the
already over, we have suggested in- Joint Committee;

clusion of a provision of Rs. 37-5
lakhs for implementing the recom-
mendations of the Prevention of
Cruelty to Animals Committee during
the Third Plan period.

that in other respects, the Rules
of Procedure of this House relating
to Select Committees shall apply
with such variations and modifica~-
tions as the Chairman may make;

Within the limited time at my dis- that this House recommends to
posal, it has not been possible for | = the Lok Sabha that the Lok Sabha
me to deal with the provisions of the do join in the said Joint Committee
Bill in greater detail. I have no and communicate to this House the
dqubt thE‘It the 'JOlnt Select Com- names of members to be appointed
mittee will consider very carefully by the Lok Sabha to the Joint
each clause of the Bill and suggest Committee: and
such modifications to the same as ’ )
may appear to them tc be necessary. that the Committee shall make a
In substance, the Bill is almost sub- report to this House by the first
stantially the same, with some day of the next session.”
amendments here and there. I thank
you. \ It is now open for discussion. Mr.

Biswanath Das.
Mr. CHAIRMAN: Motion moved:
SHRIMATI MAYA DEVI CHETTRY <
“That the Bill to prevent the in- (West Bengal): Sir, how much time

fliction of unnecessary pain or | has been allotted for this Bill?

suffering on animals and for that
purpose to amend the law relating Mr. CHAIRMAN: It is all right.
to the prevention of cruelty to ani- { No time limit. The whole day if you
mals be referred to a Joint Com- | Want, if you have got something
mittee of the Houses consisting of | relevant and intelligent to say,

45 members; 15 members from this
House, namely: — SHrr BISWANATH DAS (Orissa):
Mr. Chairman, as you know, I have

1. Shrimati Lakshmi N. Menon | been a passive Member in this House,
2. Shri Jai Narayan Vyas taking hardly any active interest in
3. Dr. M. D. D. Gilder the discussions.

4. Shri K. Madhava Menon

5. Shrimati Chandravali Lakh- | [MR. DEPUTY CHAIRMAN in the Chair]

anpal .

6. Prof, N. R, Malkani In spite of this tendency, I have
7. Shri Amolakh Chand chosen to stand up and speak on this
8. Shri Tajamul Husain occasion because of the enormity of
9. Shri Onkar Nath this problem and the scant State
10. Shri V. C. Kesava Rao attention that is being paid to this
11. Dr. H. N. Kunzru very important and essential question,
12. Shri Lalji Pendse which governs the entire rural eco-
13. Shri Dahyabhai Patel nomy of the Union. Sir, the very
14. Shri Niranjan Singh fact that the Financial Memorandum

15. Shrimati  Rukmini  Devi | °f the Bill commits the Government

Arundale only to an annual grant of Rs. 25,000
—a very big sum for the Government
and 30 members from the Lok | for this important measure and ite
Sabha; activities—goes to show the sort of
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attention and importance that is
attached to the subject. 1 join issue
with the Government in this respect.
I believe that the economy of India
will not be developed, will not be
improved and much less agriculture
could pay the Government its divi-
dends, unless and until Government
learn and decide to pay due atten-
tion to the animal husbandry, espe-
cially the domestic animals of the
five lakhs of villages that India has.

Sir, it will be unfair for me not to
congratulate very heartily my hon.
friend, Shrimati Rukmini Devi Arun-
dale, for her untiring efforts in this
direction to make it possible for Gov-
ernment to bring the Bill even in this
frame and with this little commit-
ment. Let me hope and bless her
that she will enfhuse the Government
with her activities and sincerity, so
as to make them do more than what
they have decided to do.

—

Sir, going through the contents of
the Bill, I am not only surprised but
also amazed and astonished as to how
they will give effect to this Bill. From
my expcrience of these forty years I
think that, if negligence, want of
facilities for animals and consequent
starvation and inattention is going to
be an offence, Government will be
the first offender in this regard.
Speaking for myself, I come from a
State which claims and which in the
eyes of the Government has got more
land proportionately than States like
Bihar, Uttar Pradesh or West Bengal.
Even in my State let me inform the
hon. Minister that there are hundreds
of villages where the cattle have no
cattle stand. The village cattle have
no grazing area. They are starving.
Hon. Members of this House will
agree with me and I am prepared to
cite hundreds of thousands of opinions
of responsible and respectable officials
of Government who have admitted
this sad anomaly

Surt ABHIMANYU RATH (Orissa):
Dhamanahandi near Kotpadi in Kora-

[ RAJYA SABHA ]

put district in Orissa where Gandhi
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Nagar was built—that was the only
place where there was grazing ground
for cattle in spite of the opposition of
the public of that area.

SHR1 BISWANATH DAS: ... who
have to admit that cattle in the wvil-
lages would go on starving for threce
or four months. It is a known thing.

Now Chapter III makes it an offence.
Are you going to prosecute all the
villagers? I am asking, are you going
to prosecute all the villagers? There
are no cattle stands in the villages
even in these rainy days. During
that time the cattle have to come out
and they suffer. Severe is their suffer-
ing. I would appeal to the hon. Minis-
ter to think of these dumb millions,
not millions but crores of animals
which cannot think for themselves
and much less could they act. And
what is the use of having a legislation
if you cannot attend to these things?
Now blessed be your planning. The
First Plan eliminated more ‘dhenkies’
and hand-pounding operatives. The
Second Plan will probably give a
burial to these activities despite the
fact that you have got hand-pounding
organisations in each district. Now,
where are they to get ‘kundah’? That
ts a very useful food which the
villagers are getting for their cattle.
They are being deprived of even that
thing because of the so-called mecha-
nisation. In the result today you
have in every village mechanical
haulers being substituted for these
‘dhenkies’ and hand-pounding opera-
tives. The result is that you do not
get ‘kundah’> What is the food that
you are going to give to these cattle?
To us human beings, millions and
crores of them, you are not able to
give food. How could you provide
them with pulses? Pulses they can-
not get. Cereals and starchy food they
cannot get. Grass they cannot get.
Sufferance is their lot. And Chapter
III penalises them for such sufferance.
Are you going to penalise the villagers,
are you going to penalise the family
members in every village and in every
household? How are you going te
put this Bill in operation?
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Then, Sir, there is the Welfare
Board, to take charge of this very
important, essential and national
work. The Bill provides for a Welfgre
Board in clause 4. It is again a thing
peculiar to itself. It is a Board of
fifteen members, mainly officials.
Probably thig State grant of Rs. 25,000
will be spent in the T.A. and D.A.
and other expenses of this Board, may
e less, may be more. I do not think
it will be enough even for the meet-
ings of this Board if its members
are to meet once a month. Sir, this
Board is again to have fifteen mem-
bers, and the President is not to be
elected but is to be nominated by the
Government! And the duration of the
Board, that again is a thing peculiar
to itself. The duration of the life and
the activities of the Board have to be
prescribed by the Government. This
is the first instance in my life where
I see that a Bill proposes to pre-
scribe the period of existence of a
Board by rules. Sir, these are pecu-
liar cases and need probably peculiar
remedies. Whatever that is, the pro-
visions of the Bill as they are today
will, I am afraid, do more harm to
the very cattle whom you are going
to protect. :

Sir, let me invite the attention of
my hon. friend to clause 11 of the
Bill at page 6. It has been stated
therein that prosecution will be the
fate of those persons who wilfully
and unreasonably administer any
injurious drug or injurious substance
to any domestic animal. What is the
agriculturist to do? You would not
develop the indigenous system of
medicine. That has gone to rack and
ruin, a thing which was fostered and
developed by your ancestors and was
the traditional mcthod of treatment
for the animals. 'What are you going
to do? We have no velerinary hos-
pital, not even a hospital in a sub-
division till today. Now you are
penalising this sort of treatment, the
only treatment that is available for
the cattle. What are the people going
to do? Are they to be perpetually
-menaced by prosecutions? Suppose
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there are village rivalries, I take ad-
vantage of this provision and prose-
cute my rival. Is it fair that you
should carry such a provision in the
Bill? I.believe that Government itself
is the first offender in this regard
by not providing any system of trcat-
ment for the cattle, the very cattle
who serve their agriculture industry
in the State, nor have they developed
the indigenous system which we had
been having even during the British
times. Sir, think of China. You are
sending delegations to China. China
is developing its indigenous systems.
You are not. Therefore it is no use
bringing in clause 11(c) as long as

Government is not in a position to
provide institutions for the treat-
ment of cattle.

Sir, the Bill is a very small and

unimaginative approach to this huge
problem. Therefore, I would not
oppose the Bill. There are very many
loopholes like this. I welcome the
Bill despite all its faults, and let me
hope that something substantial and
real will be done in this regard so
that not only cruelty to animals is
minimised but something more is done.
Sir, no legislation will be useful and
much less helpful unless you awaken
the social conscience of the people
of your country. What is it that
you have done in this Bill? Precious
little, practically nothing. You have
not provided anything in this regard.
How are you going to work this Bill?
Is it with the big rod in hand? Where
is the person and where is the rod?
This Rs. 25,000 will be enough to meet
the expenses of your Committee.
You do not have even ga person and
much less a rod to give effect to
this Bill. Therefore, I would appeal
to my hon. friend who annually
spends hundreds of crores of rupees—
by now probably they have spent
thousand crores of rupees on pur--
chasing cereals from foreign coun-
tries—why cannot he give something
more for this important question?
If you cannot provide Western type of
hospitals for the treatment of these
| animals, do provide something to
! develop your indigenous system of
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treatment. But do not hold up—and
much less bar—those few village
doctors that are now available for the

treatment of these animals.

Sir, there are many more things to
be stated, but I would not mar the
occasion, and I welcome the measure
and let me take my seat with the
hope that the Select Committee will
do its best to improve very much
on this Bill and let me equally hope
that the hon. Minister who is most
enthusiastic to do his utmost will
now see that sense dawns on the
Government and that necessary things
are done and embodied in this Bill
so as to make it really a useful

legislation.
Dn. A. N. BOSE (West Bengal):
Mr. Deputy Chairman, this Bill,

very modest as it is in its provisions
and full of loopholes, will be welcome
to any person with any trace of
human feelings left in him. It will
be welcome no less for sound prac-
tical reasons, because the welfare of
the community depends to a great
extent on the welfare of the animals
as just now pointed out by the
speaker who has finished. It is true,
Sir, that the condition of humans in
our country leaves much to be desired
and remedied, but that is no rcason
why we should be cailous towards
these mute creatures which exist along
with us and have no means of their
own to look after themselves. But it
is not enough that a Bill is prompted
by sound humanitarian motives. It is
even more necessary that the provi-
sions of the Bill should be practical,
should be very precise in their mean-
ing. It is very much necessary that
every individual who is affected by
the provisions of this Bill should
know the exact import, and it should
be clear what specific activities con-
stitute violation of its provisions. In
this respect, Sir, I must confess that
the Bill is very poor in its drafting
and I fully join issue with the speaker
who spoke before me.

[ RAJYA SABHA ]

|
One phrase which occurs almost in !
every page of the Bill is ‘unnecessary ,
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pain or suffering’. That is, the pur-
pose of the Bill is to remove unneces-
sary pain and suffering which is very
frequently the lot of the mute, dumb
creatures. How to define what pain
and what suffering is unnecessary?
In castration, branding, dehorning of
animals, in training of animals, in
performing experiments on animals,
in all these matters, unnecessary
pain and suffering are to be avoided.
How is this criterion to be fixed, how
much suffering is necessary and at
what stage unnecessary suffering is
inflicted? There are different pro-
cesses of operation in the performing
of experiments. It is only the scien-
tists who can say what kind of opera-
tion is least painful. In the training
of animals for performances. dehorn-
ing of animals, branding, castration,
etc. and in operations which are done
everywhere—in the remotest corners
of the villages—who is to decide what
process is the least painful and how?

Then in one clause—that is clause
11(1) (£f)—it is stipulated that to keep
an animal chained or tethered upon
an unreasonably short or unreason-
ably heavy chain or chord for an un-
reasonable time shall be punishable.
Sir, when a dog is chained, who wilt
see what amount of time is reasonable
and what should be the proportionate
time of freedom and chaining, and
what should be the proportionate
weight of the chain and of the animal?
Now, are the rules going to be framed
precisely stating the proportion of
weight between the chain and the
animal, the proportion of time bet-
ween freedom and detention? Sir, I
expected that some explanatory notes
would be appended after these clauses
against the phrases ‘unreasonable time®
or ‘unreasonably heavy chain’ etc.

Government should well remember
that they have a heavy responsibility
in regard to this matter, that is, the
matter of setting a good standard of
animal-keeping, Governments, I sup-
pose, are the biggest single animal-
keepers in our country. But, unfor-
tunately, they have not set up a very
high standard in this regard, for
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example in the keeping of the zoo. In

the Calecutta Zoo for instance
the mortality of animals is rising
very high. Cages are too small for
the movement of animals. You will

see that the polar bear is kept in a
small and dirty tank  without any
cooling arrangements, with a very
small and dirlty tank without any
block of ice. And the worst cruelty,
I think, which is inflicted upon animals
kept in detention is starvation of
their sex instinets. I think the worst
cruelty or crime perpetrated on any
animal is to keep it single at mating
time, and that is often done in the
Z00S.

As regards transport of animals, we
have it in clause 37(2) (i):

“the precautions to be taken in
the transport of animals, whether by
rail, road, inland waterway or sea,
and the manner in which and the
cages or other receptacles in which
they may be so transported;”

Sir, it is a very common sight that
goats, sheep and other animals are
huddled together in the wagons for
railway transport in a most cruel
manner and under unhygienic condi-
tions. It is the responsibility of rail-
ways themselves to improve the con-
ditions of transport, not the respon-
sibility of people whao consign them
from one place to another.

Then, Sir, I do not understand why
some discrimination is made in favour
of some animals against others. In
sub-clause 2(a) “animal” is defined
as every species of animal other than
a human being and every species of
bird. Sir, why should fishes be
excluded? If the four-footed and fea-
thered races come within the category
of “animal”, why should the finny
race be excluded? The Bill purports
to avoid unnecessary destruction and
causing unnecessary pain or suffering
to animals even when they have to
be destroyed for the purpose of food.
That is quite understandable, Sir, but
it is a very common thing that
angling is regarded as a sport; the
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fish is captured not merely for food,
but after hooking it, it is played in
the pond even for hours just in sport.
If you want to stop similar unneces--
sary cruelties perpetrated on four-
footed animals, why should it not be
stopped in the case of fishes?

Then, Sir, again the difference is.
made between large and small animals.
in sub-clause 17(2) (e) which reads:

“That experiments on larger:
animals are avoided when it is
possible to achieve the same results.
by experiments upon small labora-
tory animals like guinea-pigs,.
rabbits and rats;”

Sir, we are going in for a classlesz
socialist society. Unfortunately, even
in a classless society we are going to
make a distinction between V.LPs.
and ordinary people. Sir, let the
animal world at least be free from
such distinctions. If it is painful to
perform an operation on a rat, it is
equally painful to perform an opera-
tion on a big animal, like a horse or
a bull

And then, Sir, there is a practical
side to this question. Generally,.
when an experiment can be done on a

small animal, nobody will go in for a

big animal, just because it is more
expensive. Who is going to try an
experiment on an elephant if that
experiment can be done on a rat or a
rabbit? If, however, by any chance
an experiment is cheaper when per-
formed on an elephant than on a rat,
you cannot stop it by  legislation.
Hence, Sir, from common sense and
from a humanitarian standard I do
not think this distinction made bet-
ween big and small animals is either
useful or necessary.

And again, Sir, in clause 29 there is
a provision to stop killing of goats
in an unnecessarily cruel manner.
Whether the goat is killed outright at
one stroke or whether it is killed
slowly by a very unnecessarily cruel
manner is to be determined if the
skin is attached to the head. That is
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very good, Sir. But is the goal the
only animal which might be killed in
such a cruel manner? A sheep also
might be killed like that, or a hog.
So why should this provision be res-
tricted to goats alone? I think, Sir,
this should be generalised to cover
similar other animals also.

Then, Sir, in sub-clause 23(1) comes
in the inevitable business aspect, and
that is the raising of a fee. Now this
thing, Sir, appears almost in every
Bill whatever be the motive, some-
how or other to make some money out
of even humanitarian regulations. It
is intelligible that some fees may be
realised from circus parties or other
professional bodies who show feats
before the public and make a good
business out of the performing animals.
But, Sir, is it not a common sight that
tramps and Dbeggars, who are jJust
vagrants, are taking with them some
small animals like goats or monkeys
or a bear to perform the animal tricks
in the streets, almost for nothing, for
any small chips which might be
casually thrown to them by sight-
seers? They are not professional
circus parties; they are just like vag-
rants and tramps for whom it is very
difficult to make both ends meet with
‘their meagre income. Sir, I think
that this class should be excluded
from this provision—~the payment or
realisation of a prescribed fee.

Sir, there are many other similar
lacunae in the Bill and it is not
necessary to go in detail into every
such item. 1 just pointed out a few
of these only by way of illustration,
and I am sure the Joint Select Com-
mittee will take full note of these
defects and make the Bill a workable
one so that there may not be any
confusion about its provisions and the
provisions are properly enforced.

Thank you, Sir.

Nt IR oA (L)
TR ITAtT Y, v fadas #r
ST AT AT TR, I A A T

a7 FETE G I X & fom
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" & 98 fagas amE e @, ag W
g8 g ATl 781 3 | Fror ag § o
FIAET AT FT F1 GH LT TR §,
JEHT GFT MW H ZLTH A §, FIT
TRl o W afewt ¥ o fegeafaat
FT aga e &7 @49 8 | fggeam &
iy woT 3 &, Qi qiF @v| MF §
TR IRNATTE, G & AT T § |
BT A U AR A F1 e A @
FuT gar & 1 T ag wgr w €
T BHT qi=at a0 § 1 9 WIS T
gea g ! A Ag A w= g 5 g
qRTHT & AT TATH1 qq, qEITAfT T
Fate, danfaaa #1 a9ia 981 FAE
S T AT FOU FT I &, TG AERHAT
T G g4, 9l WerR av migEn
T ST @, et weren Ay F e
#7 ga% @, agi oy It F ar
T qE I A &, A T G -
wifa® & | I 39 fo=r & g8 &
&, fdaar & ag g F o7 aFar g, oA
§ 7EY AEAT | WTH AR Y g e
e € 9 a@d F H F=ai #
aTea &, 99T A% ¥ T T A §9 FI
e § )

Mr. DEPUTY CHAIRMAN: You

may continue after lunch, Mr. Deoki-
nandan.

The House stands adjourned till 2.30
in the afternoon.

The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch
at half past two of the clock, THE
Vice-CHAIRMAN (PanpiT S. S. N.
Tankea) in the Chair.

ot JEEEA ATUAW . IJTEATAT
oY, § ag ¥ @ ar ¥ fw sim ¥ ag

frdas « T g a7 Sew O e

areT T g | 39 fadaw § qfaw @

o wfeR & o1 ® & fF oo
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WERTHTE ERIT AR S/ s
TR TF I AT ATEAT § | R I
FIgE T | a9 F1 AF § AT F
TATE AT AT 1 T e s
giRAT & AT @d Aaar &, a7 SR 919
Y wREr g § a1 G g @, e
FT T [ATE AT W § I8 99
F1 AT ] | AT 9 I 9GS qQl X
o Slo  TF HrEX fawren fF g%
@ FRfAF T I AF TG A G /R,
Ig qF GHAT I, STaf6 a8 F9 459
Yo FHY FAGY A qTfAT FGIM; T I
FFF A4 39T 5 Lo AT F { Yo I
WIAFTIF IR NFY W
Y T & 6 famt #1 de &
AT qeAT & AR MET A g as
FAR 41T aga A F Eia a9 AT
A 2 AR WR gL A @r ol
frama =1 gfaw 32 9k 99 o= e
FL AR IqF FIC YL AT o ®o FHAT
&, I T Ay gfem &1 o & S
AR FF TE R |

TEA AT 3@ fF 9Ty 28 7 ag faar
3.
.Qo

“If any person—

(a) beats, kicks, over-rides,
over-drives, over-loads, tortures
or otherwise treats any animal so
as to subject it to unnecessary pain
or suffering or causes or, being the
owner permits, any animal to be
so treated;”

w3 AfEd agE, 7w fegw™
# @ WAt A T § w=pi & A
o 1, worg Y U foF w1 w1
qgarg, #ia if he beats, T 98 S
ARATE AT A q o frwm 3 3w E &Y
IEHT F1T @, e fme o gfag
i foa® g R o fad awaw

a7 &1 e SREd FE aRET AR
fradT sEAAEd F7r S, et
fafrm g steen W) fraat A
T S, T G a1, TR HEFR
O FEfATL F TQST T AT B
i T RE

o} ez g en (qes) o dr A
FT ARA 7

st  dawAvER qrOam ;. d S
ST 9 T FE 1 4t ferger
Y [ K g g aE ¥ T W,
foFaT FY, A F RET & G FH
FEAT 99O & AR WA A FH S0
TIATE, TG T T HT FILT TR A0
far s, ARy F g H
gar 2 & 9w, wftwe ¥ & o, ar
fear = 5 F gfaw aro oo o,
Wara & 9 F5 wEer fawad
qrAT TG & 1 FATN S 9% A &,
Tz fRlr #1 @ gqmar 96 D E;
9T 9 q 99 Wa o F 9 &
SERUI R AR AR EARE 8
7K gfc T Y AT FEt F7 uF
THTE AT I, O § qAwar g fF
TG AT T EEI AL, THA & ERI |
T ST f 89 Fgr “aaaad gwtar’
fraar w1 S s “fafew a@w-
for’ feasr wgr svm 1 who is
golng to define it? @ AW ¥OwA
H Ag1 arar fF w0 faa w1 gaar afqfma
M 9% F41 a7 fe4r §; Ay @
1% o ffm & w6 ¥ & fa

. fqar X A w1 s @ F oag e

A AR A AG T I

AR J9 F WG f@F, d7 9491
A fF AT 29-1(1) | ¢

“needlessly mutilates any animal
or kills any animal in an unneces-
sarily cruel manner;”

AT | Gudy aT A% § o Tee-eaven
I FOT 6 FAaTQ A7 2 o7 g |
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[t ZaEe=T AT

6T & a1 aAdE T Faw qa
Fg1 fFa®r 90 ? Aga ¥ GR AR
A IR & , S Fip 7t 1 €1 > A,
R AT & g 9 7 a09 &7 A
IR IJAFHT AT a7 AT | JT FIF 3@
ST fF wOR (S W A A A @
3, IEHT AT J97 IS T FAAG7AT
FEET gl & A T At & ) QX /g
¥ e g THax § f9H! aga ¥ e
AR, FAR W A1 anfgam |@r
A § A @Y § T 9% WA &7
adsr W1 fF a<g F1 T gnn, a8
AT AT & | AV F4 G0F | 457 =0 §
fFavga R aTEI
FFS § | WY TEHRT TAT AR TS §
safe g IR N Gan g, s e
| & o 99R F7 AR SR @
F fa afys oo T ; T wWR T
I A FX AR 59 A% & awd gt fw
qLF AT g7 A3 aQ F A9
3 3 N T@w W[ F1 afemr gfaw
#1 2 fom s, a1 fo uw ag qiws
FaTe 97 g1 Sa | 5 g Crpfeaea”
gt fawei &, aEr Iud fwy
o &1 R aeg ¥ fawe @= T & )
Rag aga g @ § 5 8O & w1
Frz-gie faqn 3 & R I 9T I
G A JA FRAE | g A 5
TERADNFRTE . .

ata qar §w A% (s go e
) cafamg

At IAFHIGIA ATCAN . TF TH &
I FT T, T IGH! 3T TR  FE
gz 3 g fF F g S e
T 1 gg AT WAl § gl g ) ud "
agarsd fF AT TH 9 AT 9 9
g g & fea awa fawair @ s
W E ) a7 A awaw g
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59 gfers S & a9 Iy 9T g|TE |
T} weE Foor & - Wi gw @r forr
STTEET |

St AP ATOEW® ST g, 0
WA | s oA Al qmE ol e @
a6 FT fear g

T gwd faed § -

“promotes or takes part in any
shooting match . . .”

gred, AR Agi afw 9 o faw g %
TR F AR 9T W F T4
T st &——za #1E Fdifersr 1
qae Ag 2, AW AR alE @ qEs
R T fyen #X 96 ) g
faqr smar €, 19 dew | Ak Q@ FE)
#  gecge & & WX 9T ¥ 0F
ZELH FAT AT g ST & AR T AR
¥ 399 J O 9L QT & AT ST grav
& g1 F E |

sy AgW W@ ;99T Ay 9
g7

Hq FAFAFIR ACAW @A A=l
%, wg & T ¥g @ § 1 7@ W fen
§ 9ad ag A T A G G 1 i I
FT G ALY &, S AT I &,
JgE W A= G L TR g1 I
F @ SIgi ag a1 FAT g%ar & qgl at
Tz formm &, ®ifs SEH "W
o F o I S #1 FET a=dl
T T &< 7S] L q6d § 7

oW 99 HL T9 AT 39, g IR

) (%) %51 § :
Clause 11(3) (a) says:
“the dehorning of catitle, or the

castration or branding of any
animal, where the operation is
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attended with as little suffering as
is practicable to the animal operat-
ed upon.”

o smar &, A oy suF o TR
C R FE FIE AR HT | Far fR A
e | Wi FEr 91 fF wEl § e
giferee® g rled, SR X U
FH GA foar aufar F gr g 7
g fromi #1 R ag i sw E
T ag fafed awiar & 39 &9 F1 F7)
HIT T FEEAA AG1 QAT § AV STHT
W G Fear g, e 9@ E,
Ig& T FW F G9 gy w@a | fafeq
FEfar & ag qG FTqr g, A A
HHTHT AT & | Z|iad § SraT |[gm
fF ot a9 ;o EitAAT AET FT TR,
I AT F THA AT Tl qB SF
2, 9% AT A

At suwE T oEA . THES AX
TEE far Y sy, w3 A
q g 9

st IAFTRFIA AW : Z, AF Al
AT 1A a9 A e 39 ERA | FTA
A F 9 g ATl Agr § W fae et
T HTY FTAT & FAT 184 & 99 FAA
¥ fawer IO w1 TEaT g faw-
AT | FTAAGT A F @A GEIT A
T 9 IS AT FE 1 wg w1 av s
21 & &1 g0 | FATET qrfE, SiaE
AR faF A gRa M A E R
F g AT g, ;7 et ga o
¥ g arar g 2

F, WIMAT wga g F T
AN frmr T F o a=w =
e 97, 47 31 25 T A i A
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L T A §, A% AW g
g X @ m owgm fFoag
Tt aEdr AR WA GE
F ford ot mom aqen€ 7 . aw aga
] OF N

A weAfomima g (dg)
g FAT g, FAS A FaATH |

1 FFFIFFIA ATAGQ : ITHFT Th-
far oma% 59 F9A 9 &1 g8 &, aew
ZIAT 2, IR WA T3 TG 2 1 FFT
A7 g @ oA wm g, ey
gE AT A gEE | WA AT AT
7 ufa® gu 33 F 49 37 e o
1 I9Ew o e § 9 gas fa
AT 9 FTA9 A &1 §E | H qg FEW
fF 9% SRT T SAET F97 &7 JIT
T g graT =rfed o uF g6 A= g
F g1 St 3aH forar 8, g9 a7 qey 8y
7R gEA F A7 A1, TAHT g AV
=gfeT T gwT AT AT 9 IAT g FT
97 Fr faar qrar Fifzw; arfs fewx
39 AT & 7 oo 5 ag ofaw gy
qa1 94 ¥ 9 $F FT ITE F |
77 UF "7 ¥ gfm 413 & 5H aray g,
Fafad vE TR AT I AT H A
T AT 37 FAT Ed, IWF T T
o7 A8 @Ar =fzaT

|T FT FEIE GRFEAA (IR 93T)
FITHET AT T AT IR |

S| IAFYATA ATTAW © Tl HTIA,
F1ifF ag WY ANTZAT &1 IAH ;W
e gom & i wfosz a7 #7 a%ar
g

HF AT AR L9(R) (TH) FS
7 oo fEa
“Experiments are not performed

merely for the purpose of acquiring
manual skill.”
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[t @ag w7z Aarqaa)
areY 2w O & fAd o oREAAE
FT qF §, Ao fepa ¥ fod a1 7
g | FAS Qe (Q) W wEILACH
¥ fora s getrer 3 vy B, S
#1% G5 fewa & f7oF, o9 F1 &
g aeW & fod dar & FL AR, A
Ay T ayar | farer & Ar o) ity
T A et 9 A Wz w8l
e GiorgT F1 |eH FTAT ATg, FL ART
g1

o AHY qEHET  UfaHed T
fax g g | rgeam us TE W]
TgA A AV GIE TS AR § A X
AV AAFGIT FT THFE AT g, & Y
geg faa, 21 9 a3 9w fag 7w
T AET & TR F1 T &
< faar | e awww W 9 T9r T8
THF | AL F A E T AH, TH A
fee @M1 &% quEl A 1 °S
qTgq, I Fg €8 fF gawr # q9-
T2 AT AIfEd | 39 AT HIHT &
o o9 e © ¢ | foa § s

“In this Chapter, ‘exhibit’ means
exhibit at any entertainment to
which the public are admitted
through sale of tickets Bt

g fEe gmar o A% w7 X fF
faga ga% foag agr grm

qt go o W : 77 facHT 1% &
fF g 9T a1 &=y, g /U A=A
Z,aTER AR ANE

s FFWAIR  ATCEA - A S
#g RE dg fadgd 5w g | 49 gev
o A= g Ay & f =l w7 9=l
T FV TARNT fFE § 1 A &
A A 98 AT I@T § "7 ) AT _T
o1 9, § FITHT AT F=1a7 | (o7
T ff OF W TR EATR, & A= |
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gd & TR AR €, oF AY R W TE w
WWT@T% | (InterruptionS)g%ﬁr
X F Fg @ E, T aga e Fre qura
FXA T AN GIET qT T FHT A
7 o9q f6eq & 1 9% I F FEr arar
& fo i fesz €1 7l A9 g1 7k
fer do=aw & I8 S99 qum |
fret  SEM—sTY o TE A 2,
I AR E, G FAT & | qE AR A%
Wﬁg,%mﬁﬁ“ag,gﬁ
T AFEAT | TE qIA F AT qET
grar agt & A A F Q9 AR A
q A0 AE AL F ITWRARS W § )
S9F qrg 7 31 dar g fR feedaa
FIU 6 HIT T ag 3TAT 737 @t g
f& doezm & &1 fdg J™ET FM
faara, feast 7 faamw, ag W1 I9%
ot aga Afewa Y s g st |

st wwe gs W N AT b
a7 8, I8 IA139 |

ol FEAFATT AW ;. {A TG Fav
o o0 og &% T Jfog v J1 93
qE gCFG I3 g, N U5 A T I
F1 fofe amFT gTETHE W@ §,
qTY, L AT Frdy TAd &, ITET ;T
oeea @ A Jased w9 A&7,
93] SF TG W H Fre Afed 5y
A AR AFIR F FFT AR AT
gEY A FreT avg FFT BT 7 §
A 39T &) g & oo v &%
T fF g1e & q&1 ST ST, [T
T fede ax ST @9 FIF § ST Iq
sfaeey & wFq 3 faar a1 3§ AoegaT
FO TG GHA, TH W TET qEd,
qar % Ag) @Y | FATT IR A fA@r
2T & fF

No person shall exhibit or train—
(1) any performing animal unless
he is registered in accordance with
the provisions of this Chapter.
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T AT A€ AT, T 39 a7
T AT AGHT  qHT FHT R g7 TR
gfesr &7 a4 f= & 1 gfew @7 97 |
| @1 T AT ARAL | TH AIE HY
FATA & A AT AT G HTFH HH
T ART qQEAN HIT IGH FE AT
g1 AT 981 & | W Al 97 gre &
A ¥Y & 7 wfaw e F F
ERT YT WS Y wfas qaraE 7w
29T FTAT 2

Wd e qF fooraad F gey F
FgaT & | W fggeam  fosraaier
TET T WE | G Al ITR AT A
AN T R E, Ty WO €F F o
T9E T WRE, AT T fawrerd &
T 3HGT FW § AR fowraa F AW
EI AN g AR A F STa F1 0@
AR § 1 AT wfaF q3 T qfx w5
frarft  d—aia, W®, W WK
Ta—ar foroae 7 faamf 23 & )
A fasraEt & 397 gfe qaHe B
g wadt 8, 99 97y $g A9
FIAY &, A TS A0 §, AT FY 6T
FT ATES, Sf 3w aw ¥ Weg
T =gy arfs ag foorad o W
SEEEICRERCECEE X C ik
wW T 8% | oo &y w9E
qex Ng fer oy, e mod T
g, AwfuE SAax fasrome 7 & w
g | g foas ameER 7y &, S
SREX dRRE foawe § 7 am
W A gAY & | Y I AY g7 -
T T 9 oy 9w, @@ & fA
ITE WS T IwEw fe s, gfeat
F QW a1 9 | 2wy T fosTaT-
qIe FT FF @7 a1t v & | sofead
sgiAw fosmer &t qeeds F T
AN §, T IqH ATy g foerae
AW AT A W1 AT FY e
A, = Fr fenr Sfed, wX @@
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FETN F IAE FT GGIAW FHLA W
fareqt S WX =T T T F FY
farerr §fod | it 39 fasroae #1 9T-
Ay fag gF 1 7€ @1 fsrae &
AW ¥ dET THE g € W ag oR-
S #T UHE A AT &, TH(F dGT
T qE@l 7@ & |

mfedy a7 77 frae ¥ @dw T
Fg 2 | AT e ¥ mfer aF W
fadas %1 1, Ty fre & &9 |
TR #I15 ar AGT (AT | FHERT AAAq
ag g T oy gy aferdt #1 @amaE
¥ AT Y AR & | G AT AD &
fa saet &1 e fear s, ag
aTq Tl aF 3% g A I faq Fr vy
F QT Fg q% I GHAT F VA AOY
qeT ArEar § 6 sed awior feadr
2t & o 2fed fF s A & R
SO | AT SqmEr g, v 39% @ F
fad Fw a1 I FA ST R

TE AT qEE AR SR
TR &R |

s\ FAWAFIR ATALW : 36F q T
ITHT AT ERT R W& gRY 2 ar
TE | WX g A | W A Fg @
o7 f&F S AT %7 e T Smar & v
frg a® & 99 a1 aFQ F7 U3 F FET
ST &, AT @ FT HET § W
Ie 9 3 AT #7 R FWT b

SIS § AW gl FI& AL AL ADA

o AY F R A § W ST HEHT
g g 42T AT &, 98 AX FI X AT
gl

U® RIAAT §IEd 0 #qS JICFT
STHTAT =T 74T |

i IAFHIT ATAAW ;A &
fr T @ g, aGF ¥ w7 g
ST AT FgA T AGAS TG © (6 TF
e & Fw qEad & e e
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[t FaFaa qruan]
g F ARCT AGAT g ) 39 faw
Iz aEtar & at F #5 f5r% Ay g
w1 frwre & fAfgT 99t sk awfal
&Y Fw= qedr & >fEA T gg faw
faar o & 5 wmRREd gwier T8
T 91fgd | AR FEA FT AA9T TB &
for sTgT o1 %1, 92 F1, fFam O A9gR
F JAWT T HATT 2 AQT 9T Ig 99
qIE A G A9 F GahIT @l g
ik ogf T A & o S #@
qr T § a8 X 39 faw 7 R
awg 1 W 5% agt fFar o &S
SHET @At FT AFEE FIA &, Gdr B
men =fgd O fFaw w1 gEET
ST g ATfed | AR 7 A
¥ aF ¥ fAg 39 ag & Ty AfeEt ®
ATAT AT Fi o I9T T | JT g9
T ag atq 78w @ 5 37 que -
wgraeTHt & W F 7 R F
AT 9T &7, 99 A IHFGT FY qaET
ST & 1 g AT ALY qEs FOAGY
arr 5 ag Fa1 9@ fF ag ar =2
vt far 3 fordt o o § 1 4 e
2@ a1 73wy v faAt ¥ o ag
¥ 7 Al # wse faar smav § 9
T@r g |

UF WAAT qFEd o A B
FT7 A AT |

A FARART AW ;. AGLATAT
<& HE Fed dfwx | F wmAE @A
T & FEAT ATBAT § |

Surr M. G. REDDY: That is sport.

Y IFHEA ATTAW AT T FF
wl o fF gar amA gl S e
Y F A4 a1 g AR 9T 99 F Fgi
g m § f5 A aF  w A e
Sifgd—aar JIfed |

Prevention of Cruelty - [ RAJYA SABHA ]

|

to Animals Bill, 1859 392

o} §¥ WATT WF{AT © WX ATIHY
& A7T41 |

i IFWART AOAW AT F
FHAT q AIGHT FT # TS I T8 @I 2 |
ATH F[AT AT CIX a9 FT AT 8, IR
AT TIGHT FT HYE gFT g7 A 8 1 A
at A9t AT FIT qFAT & W7 AT
TIAT A7 FET 9T qFAT 2 |

SHRI SONUSING DHANSING
PATIL (Bombay): What about killing
of the human beings by exorbitant
rates?

S % AT A . W7 A
FTEHT F FAM HT (a4 & 77 AT AqTIHT
Y gfar 7 @ &7 ST | 39 Aa
AT gAT? AR TEl FFay 7 faw d
M7 3N FATTT A F2 7aTZ |

AITEE a1a 97 95 FaA & 97 T
g fe 7w fam 9 fasw F 7999 § F13
fa% 987 fFar ar & | 99 oZAT A9
ST & AT ATEET 77 97 & 5 7w faw
g A% Wi ¥ o fawr @een
faega a7z fFar s wnfeT @ ows
= faa1 7 #ree gefor sTer &1 g9/
femr 2 oV wwr @z A famr
g fx vfafan fag  fafemr  swfor

...Least suffering—Kkilling with little
suffering—

SHr:r V. K. DHAGE: Little means no
suffering.

SHrt DEOKINANDAN NARAYAN:
Unnecessarily ecruel manner—Ilittle

suffering. g 3 fafee yFfTT #7
e g AT A AT 7i 2 A1 § H9H Og
Fgm fefawr & a7 9 @ o
frm w7 7 & fAfza awfw w1
forrre g

% WIHT 5EER  EATd BT ;T
B |
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Y IFBIEA AW fFETET
e drad & fag ofwan & a@r
JTT &, 39 Ao &1 W g% fagn S
A1fed | a8 F1T &Y T, sHIfTEg AR
wogat & 5 fremen Aem & e
aferaY #Y arq @ ? § AWAE G
N ¥ qrgAT FEA7 5 fammAr fiew F
fora ofemt £1 qrvar Qs 9™

UF WG QI ;oA % fag
afergi #1 7TXT STET R

{t ARG Araaw . orfEsy
TG A AT W [CH F A H Fgar g |
T 59 AR AT FTF T4 & wifw ag
T WA HIHAT § |

F WY QI - q9 AEE AT
T/ 2

W IAREAFEA ATAGW | ATH HIT
AT FT 1T F AT AAGAT qHIAX
g zafed o =@ faw @ gEwr a8
fox a8 fFar & ) g 7 waww v
gleufaq saggAr Q@ a7 & =
9T 7% § 1 ZH HIEH F AW 9, ¥dV-24-
AT & AR 9T "I 9T FF qE ;T
afage #79 € 1 377 & a9, qaafy
F feAT 7 99T q a¥ F 99 9% afeaww
fear amar § 1 WO QT AR
fos T ome 3w S #Y AFA F A
FE g g A R @it & 7 & oy
| qFT 18T g fo oy afwat & A
¥ g9 ¥ f99 srw afem #1 AFA
F gFy ¥ F1E oy 39 faw 7 w9y
T @Y | we 39 faw § S oS
#Y § § o°T avE & oy =R T
fram i Tl #1 gfa| g s
afags Fam@y I /0 1 A w4
Ty gg ST @ R A s faw A
39 q@ 7 gufd fomy 9t @ 49
Wi} qqens § F A9 379 AT I AR
TR fFaW O /oIg #FH O FH

31 R.S.D.—5.

3P. M,

TR GT | T ATIA Sq0 9 T 37
TN AR FT AV IHT B AN F
I HN AT F N A F s
THATH AT |

simdl Tre e ()
IqEATS AgIed, § 39 faggs @
e 7 & fod & g2 gV oy
arg g g AT &g I AT E fF
TOd £F JAET AT AEEIEFAT § |
g HAdy 7 A AT g § iy a5
F gAA  FAANT AR § | AT T@F
qATET 99 g faduF  Toae FNE
AT JF g 97 9 9T QU A® F
fa=re g )

Aat F gy fAeaaIqe gag
FTAT T 2, 39 AR A FIS AF gT
& #YT 7 21 79 g1 AFAT § | w9 #Y
FE A UFA F A § T WG
wff, gL UF W, g UF Fear W
37 U% TEEHE & 4g w9 § % 93
39 AT F1 T EIF T A ZHT e A
e @ F g faF ATt g o

7 fa= % Fay & iy 939 |} gaeai
T g3 FfAat qaag &, 90 AR A A
ug FEAT AR fF 9 a4 FHT A
7 a = e at g wfEEY A ge
FTT A1 KR #r A arfE ag
faw ufaF gegr Al Soanm & &%
g w9 g@ W & SmEd ¥
gy fAmane sEagE 3T Ty §,
§ ww T & fRF wfyw s §
fee ot g9 oA Tard & A 859 9%
T F3F Afgs  fAegarqu sEgrT
FW@ 3 w1 5 gae fod aga & €W
q & T A TART USHAT 1 AT(A |

g 3 Efwt =11 qfasy & &=

2 AT ag %71 A1 & % q@t 9%
waiE 41 g4, agl ¥ wEEK 4aT g,
agT T AETAT 4 G371 38 W T 4T
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[t avreai wata]
HEEAT Y ST W AGT F § off dar
Zd W Wi F gust e fF afgar
FT SAIZE. ZHFT FLAT Afgd | foeg
#fzar & A 7z § B e & au
geag. a1 faggan 71 swagr T fwan
| gH O ATEHT W FT TEAW HI
& gy # ag awdt § T aga s g
femn &40 & AR Afewn wfgan g
£ | s & 9y WY geEg HRAT
fear 2 v afz sgreaT sy WA
a1 W1 famr F3 41 599 SavaT g Fr A
FAT g0 AqAFRAT § | 398 ey F gfd
fagaar &1 g OFA & fag A
fagas gATY AR AT TAT & SHFT
TEAHIT HTAT FHAT T FA4 & |
F5 aq agi 97 FAAE § | UF
at i #1 am@ g 1 faww ¥
TR # zg fadas A7 gy 7@ faay war
gl aM@Ad A agna g &
PR & fad as as dm oy &, <@
AW T g, W SR a9 Ag &Y
Sy g | @l #@iv afg oF ad
feam a1 o Td9 aRE w9q 9y
F1 ATEET § A7 799 &1 & q19 faggar-
qU FEEIY § FATF SR AT T AFY
g1 zaar agr W1 fawe fEar oSrEr
g ag fad #dr =z & fod, 0@
g9 & fag, tv Aqrs F foa fear
STar & ) ar feY Sawr dw & faar
g faer & wea7 #0967 oF AT =
oAz WA aRw ag g 1
9 AEHT T FaA AT FT ARA

A, TF I FT @9 fFHar s |
HT F qATAT FIT ATAGL FT 4T fIHT1
fear s & 91 agT T g 1 39
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fag zu fa= & fawre & 99 oF a0
I U O U C

zaF wfafew g8 ow g fF
qgaT § ARl APOeHEl F Ag
ag yar g fF 3y gl R afaem
FW g AR OF afeget #1 Qo ¢ fog
A3 A fem A g 9F & am
T v afx &2 e gy & v S|
g TFar aifgg | F awady g f
99 & &1 fagia § s fgar 41 a8
AT g mg@maam 5
g R R fegs gt o § AR
o g fF et qgraa™i & aEr
AT HIR I AFR | Ffasm
& & A1 ag Fgr s § % ag g
R AT TEAT gH HyAAT ATEd |

o AR Tag (Rew 9407): AT
ag AgY 93 & | Y afereT F¥ Y YT ]
IYFT AIE AR 94T Al @, I
fd ag #g @ & 5 o mgw
gfae@m  F@ 8 |

qaarea (=Y s@io go awv)
G o AAT A9 F@Ar AfFEE

o AR fag - # = &
wafaar gaen SwEar 2o

s{ft WA WOt A "
g FT @ F AW FT AT AW PIT
qF AT AT WE | AT FT AW
FFT FT  FT owufay T Frfay

o WA fag : W FT A
g, dfeF avq 7 ..
SeriMAaTI SHARDA BHARGAVA: I

am not yielding, Sir. He is disturbing
me.

. [MRg, DEputy CHAIRMAN in the Chair.]

o] & 90 § 1 fgu® #7190 g § SH!
FH & o8 g7 wd F Mz A F |
q ¥ W F g g OWIT FAA
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¥ g fgar o w0 SfAa T

FT FAT L | T AW F qEE
HF ag 78 Fgar 5 N A @@ g
3 qU FW §, W OgH FOATH
*T  qOHT Agd & T & | e
F W faw AT @ #R S i T
grar & 1 afz w5 feelr fafear &t

qIX T AT ATE T AIE AT @ fF
W*@mrﬁirﬁrmmm
qT 9EF TS99 T FT A AG |
Ty e § fF oy A aferdl | S
qt, ox a0 P & few @ ] "
IAHT 0 TF gaT & | safed faef
W T FT AR STom & fREY T
T sig@emmasd g g ae &
s& foeft A7 &1 1 fadar 4R
IET AT & AT IR 3@ AT § |
TFAR HAA A0 F THaR @ § AR
AN AT T67 § AR FerF Fer
qT Y A TR FLAFA & | q qF
#, ufad I9% 9wy fear a9y,
g T AT

]I T AW AR R A A
HRAT 9997 99 A9AT & | WX
A 1S QAT AR g1 A1 fged &
AT It W Hew qX AT A1
AR AT AT AR A g W)
TFATE 34 ATAT TAHT TGS 49T AT |
zafad z4 ag faaw a7 3 =fea f&
R AR AT AT GOFT T7 FL
fRarsmm . s gae & fag g
qFER g IAS fr fawer & ar w6l
feft a@ & & zw & AT
a1fed |

Wy ofafem aga & o
zafemr AR o & & 99 g A
ATA §, 97 W A fFAar sAr

g1 wag wAr g fF e & faa
AT & A agd Iwan g, fea
W IR AT F fad A gl A
A faa &% aft sSTEsi F S e
frar s | I W ® ST ader
gAY AETH W NOATT 7 T § 99
AL G U S I
or e 98 W@y & fmoag oy
0 w1 A g wer e
T E 1 H e A gme
#Y A9 FgAT AT ATZAT, WK TG
&Y FEAT FrEar g fF d73 FY e
FA F AT TOFT § ag @I &
fremaT & 1 AT it S qreT §
qz @ @ Suw fawr a1 5 @
¥ 79 a=x (oot @ @ AR W
fesal &3 a9 39 fo=ai w1 foodly
F AT q JIT I3 FT GH T | WKW
Y AT AG AT gRT P SE gw
SeaTfEl #1 THRER FW § a9
W I AR fem A wE
IIFT FT FCAT AT(EH A Arqariea
T A7 IS ATF HAZL FLAT A |
IgF AR A5 g fF S S am}
A T SE dgT H AT {ifs
& FAT G TG AT IAHT G |
Y far mar ) v S|t deR e
& X F A TR whA
Tga FIE {1 § ITHT aga A A
Fdl oY HI S ¥ aga ¥ A M
wfad 98 W TROE AT qOE §
Al T FEAT AMgY | &Y W IW-
F I AIEAM T F a9 aRE
Fedfa ¥ @E) g9 faw @F Y saET
IqANT gAT | iR wEE omw §
argferea o) sHed ag ag & &
I qRE o qg A & a@ 9
g S gl duw A I o
g SuW Faeafa A aga & G @
g Sl wE A FW F A gt € AR
e anfefer T0% & S FW A
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[fret areaT nara)
/AT S Al F agd Sqarnt fag @
THAT § | TG JIF ARA AT S @
F S% FTH O T AT FL W AL aAS
R FEAd & ST HAEE Hh
Zqd A9 § A 9% 9Ed & 1%
gt UF IGGET qAFT & gEAr g |
zafqd @ @ @ T W A
g T Ao oFd @ @ Swed
9¥ gAwa T e s

T @4 a7 § A @
qg F qgT ATAAT & ™ § | FE T
F qad ®7 fad g 3 § arfs
I qET FAT @ | EG AW 9gS AT
arq w4 are § 5 o g dar aie
F g & T R AT AR a8
gey  fF qi 4T #Y ma fad,
qie & &7 T & o qur afwd
3q 7y ey fF o= )X A T ag
g ag a1 fFY AR am
T UF O I9F AU 7 faefl a@ &
@ fear @ 91 AR W TR 48
geEe o o @ a1 R oag Ew
e 47 g4 & ATfE AN IqHT [T FL
T W T q o AE A G
T FA FT TUART 7 W1 A0id
X 39 9 agd qedr q F1 fomy s
aifgd | W afe a9 fdmar
FIAT @, a1 oF T ET @Hg =T
HHAT § 9 39HT fer agd FIT @ AW
HR 9 #IH ¥ FAAR ARAAT 9T
T v fAmar FA @w o+ #d
W I F AT g RS A -
T ¥ fAdFar #@ & ar S oA
e oY § I FAR Wi &
qg FE IO @ FER T E
mh A g § 5 SWad & 9™

3 9 ¥ FAGR WEfaat F g f
AP FH T g | AR

[ RAJYA SABHA ]
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TE ¥ § frsar F1 Q1 s ) ot
AqUAT FIH fRrEET g1 98 [T AT
¥ oAy 9 fAw )

™ fadgs F gy A 9 @ &
FHSHT FaET It § o9 9X "qH
T 2 fqode wRE =m0
AT WHeHe T F | d=X R ¥,
o 3 o “ufimer dedER @9 @
FRX A St g & 7E & SEA QY gAT
WA STEdl § 1 FglouTaow W
Spara ‘€ F g fear §

“(e) one person representing
each of the municipal corporations
of Bombay, Calcutta and Madras,
to be elected in each case by the

members of the Corporation con-
cerned from among themselves;”

A W oAt g fF A Al ¥
A ¢ AEg F f@ o9 @
AT AT IR & &Y T 3 FEr
wF foeit &1 Fommefea gmr =fgd
A 3 feel AR 99 wgRl & wyfae-
Gfafeat & foismifesa @9 =1feg
T+ #fafEa o A IquTe
TR g el fored g & e de,
TEARE, SHEIA US AT,
F fommefess md @91 @g A
gaE g 1 3 fafafeal @1 = fa=
q FTH GFET §——F F I | AT
TR FE g A AT § AR 4 &
faar i ww T S d—zafad
T qiwt fafafeat w1 388 aga avaey
g AR T qi=t fafafent &1 wF oF
fosaefes @@ @ar =nfed

Zqa wfafeR a7 ag Fam § fF
Tl W1 ofe dARaT FRE g A
94 FgT 4R g9 fad § 7R & gy
g fr T FHd S gEEl W
Fer a9 #2 9R 3k sfaq awad
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31 99 ¥ wiuyw ¥ gfags qame #
#Er Y 1 ¥ AIHAT F AT

F = fqa &1 quEgT FIAE |

Surt BIBUDHENDRA MISRA
{Orissa): Mr. Deputy Chairman,
while 1 fully appreciate the great
moral height from which the problem
of animals, excluding human beings
of course, has been considered in the
proposed piece of legislation, T am
afraid that the Bill, as it is, will not
be able to solve the problem at all.
and it will not be able to meet the
purpose for which it has been framed.
I can understand if there had been a
complete ban on killing of animals al-
together, but 1 cannot understand a
law which permits the killing of
animals—does not prohibit it at all—
but wants that, unnecessary pain
should not be inﬂ%‘cted on them even
while killing. It seems to me that it
is jmst like granting the prayer of
Shylock ‘you are allowed to take your
pound of flesh but beware, we would
not allow you to shed even a drop
of blood’. It is just like that. Most
unfortunately, as it would be seen. the
only aim of the Bill is that no un-
necessary pain should be inflicted and
the phrase ‘unnecessary pa‘’n’ has not
been defined anywhere at all in this
Bill. That will lead to all kinds of
complications and it will defy judicial
pronouncements also. It will be
difficult to prove a case or decide
whether unnecessary pain has been
inflicted on an animal.

Take for example the penal clause, |

the main clause in the Bill, clause 11,
which enumerates a number of cases
in which either the owner or any other

person can be convicted in a court of |

law. Take sub-clause 1(e) of clause
11; it says:

“keeps or confines any animal in
any cage or other receptacle which
does not measure sufficiently in
height. length and breadth to permit
the animal a reasonable opportunity
for movement.”

It means that this does not stop here
and either by rules or somewhere else
you have also to lay down the exact

[ 12 AUGUST 1959 ]
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height, length and breadth of recept-
acle that is necessary for different
kinds of animals. Take again sub-

~ clause (f) on which Dr, Bose dwelt

at length. You have to lay down for
how many hours during a day dogs of
different breeds can be chained and for
how many hours during a day dogs
of different breeds have to be let out

for exercise. So far as sub-clause
(h) is concerned, it is strange that
whereas the law enjoins that the

owner must provide the animals with
proper and sufficient food, drink or
shelter, the capacity of the owner—
whether the owner is in a position to
incur the necessary expenditure for
these things—hag not been taken into
consideration. Even in industrial law,
the capacity of the industry to pay is
always taken into consideration. It
Is strange that whereas human beings
are allowed to starve, their starvation
is not taken into consideration at all,
but they are required here under this
law to give proper and sufficient food,
drink and shelter to the animals simply
because they happen to be the owners.

So far as second conviction is con-
cernad, there » 2 limitsiiop of three
years and clause 35 also places a limi-
tation of three months. I am not
going to deal with them at all. If at
3]l the Committee thinks that it is
desirable to proceed with this Bill it
Is for them to determine whether the
limitation should be three years in
the case of second conviction and three
months in the case of initiation or
something else. I would only pose a
simple question—is it at all necessary
at this stage of our national life te
incur such a heavy expenditure, as
we are now going to do, just on a
fad? Is it necessary that the Police
should be armed with such huge
powers? We should see whether—
after all we are going to multiply the
number of cases in law courts—we
are going to fulfil the purpose of the
Act or not. This is a time when even
in this Capital city of Delhi we find
in the main centres of the city beggars
moving about, thousands in number,
and their problem is acute and needs
solution Sir, hon. Ministers have
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stated on different occasions in Parlia-
ment that so far as domestic servants
are concerned there is difficulty in
making a comprehensive law to relieve
the domestic servants of the cruelty
that is meted out to them. It is time
that if at all Parliament ig thinking in
terms of prevention of cruelty to
animals, there should be a law for the
prevention of cruelty to human beings
first. If we are segous about the
purpose which we x‘gave undertaken,
if we are really serious to solve the
problem of wunemployment which
still persists, if there is seriousness
to tackle the problem of population
which is growing year by year, and if
we are really serious to save and
spend the last pie of the national
wealth for the coming third Five Year
Plan, it is high time that we desist
from entertaining such fads and wast-
ing money from the public exchequer.
I would request the Joint Select Com-
miftee to consider the problem from
this angle. 8ir, 1 conclude,

Wi Qo Ao WA (FFE) -
IraAN T wgew, & o faer 7 awdw
FE ¥ mgrgm g wmEIw
7z 2w ag faw s & e AT
e # gfte & g 1 o v
gIE F ¥ & Wil 9% 3 r T
fradt & |\ wmE 9 ¥ wfwEi &
gfq agaTEAT, 34T 9T 99 97 ST
i At § wEE W 9@ w6
ST AT, ITHT FAATE GAT HIX 9T
ag fen & 5 ary faga #1999 U
qEAAT | 3EF] AGET FoIEEH A
WEAT S § ( WaT g9 AEEt &
a0 F FT Aqfade & a9r &
qTforEt FT WY T Haed Fraae |
AR AT Ffae= &/ Y 39 a1 it fomn
T & Afaw F meeE 6w R
formr g & 5 -

“The State shall . . . take steps for
preserving and improving the breeds,
and prohibiting the slaughter of cowg

and calves and other milch and
draught cattle.”
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qr ag fa=r o1 9o F FEA AT
fedrer wcar & ag 931 I I
FEFAEHF A WL | ST fr
AlergE U8 Qo 7 Famr @ g,
tete FT FEA fa% wiy wiferat
(Srirfees fwed ) 9T AwL At A
Tg WY W@ #, @Al 7 W@ 1 AEmar
Y syrear W AW AR G@3fad oY »
g afgr iy sfeoft 2 o &
Fer of oI & 39 aRF o FET
ST & IS FAWIK A (@ qarC &1
g o fr famr & @@ & g wmE
aEr g | Syeefa o, fode e
It R #@ a@R F JEar
et & A o @ ¥ faw
Ju fFar @ 99 o 3 g SeEte
faa & ,

wf{ SWT FSW T : yGdIg fex
g fagg?

#ft Qio ATo TIARH
faar & 1

st o fqdgar | @il g
SgHT Tl e faw 7 & g€ & s
93] GEY HEE B T ATRAT FA FE
T R feg o R R SeEw
sfaaey &4 fear s, s 3w fawfae
# FAr g1 SAF! FEA F AqAAUCTF
W T F E, g TI9 ATIF qgeA
Y | TEfAd T} O AT
A FT AT FEIfA BT qrETsma
IrENIfa WgET, g9 ¥ W N0 q4rF
# uw Faid qrEed g OE ania
gFt  =rfgd | 9En FEaTl &
e § I &1 9FAT 3, AW wed &
g gt 1 afad q e FE I
9 e qagaT a5 ot fRar
WE q9 SR GHI FERTHT FT
afusisr =9 ¥ gurEw gAT ATled |

/WA

S C I

i go flo WA :
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H AT § W TR aT w1 AR |

8F g, WMT N aw g F guwar g (Meernetion)) qufra waw ) frdman

f& W,000 To FN AT AT A &I
g agagaFwg FAagag fFas
o A 3% fa SaET ¥ Saner 9%,
| FAT WA J W SqRT @A A
AEAIHAT AT | FITw 9T F9 g
¥ F Y EAT | FF W &Ad a9
T2 F faer 7 a9 s @ E Q1 S99
SATRT { SIRT WH @ &7 qraggsdr
21 ST F FH AG AT GFGT |
NI T F S e g Fife
wfF |

U AT WA W S § AR

gL agl Sad & 59 ag & |
g s fooar s &, S fF ==
HIT  FEHT B G F AT 1 TR
fog W A= AT AA @R E | AT
¥ aga ¥ @ fex g A qgfa &
g F9W & 1 B wwr aed Y agf
G T AW IY G | 57 qWT [l
qzfa &1 "adET FI@ & St g F
qiwF & gl § | ar  sumafa
Teieg, Tt ggfaat & g & gE
sk HF a0 R & 1 Tafew =
St &1 W TR A qEEs g|u
Tifgd, 98 g0 g § ) THEd #
FHA T T FT IAET FEAT, AW
F fo¥ 7 e § | gEY a7 o
Ig  HE AUTEIR T 3@J § Al W
g faemd €1 T 9T A @few |@e

\
|
i

FT FHET N FHF A T ATEH
oqT § WM& ST@ ¥ g s
qEar 0 A F@rorm g fE o
“The sight of cutting the throats of
the animals thrown down for the
purpose, ete., etc., is for the Gods to

see and not for men who have any
feeling of love for animals”.

wafem  @fes @ml & afifeafa
7 gaR T AEEE § | aEad
®T FTEA FT FTH TF ART FTHL F T
arfg@d o FEF F 999 gEO w9
qgi A8 W1 aifga ®ifE S9Eer
URAE I 9T FEC T

WA FEWTRARY (7ew 527 ) -
T EF IFW 99 7

st afe AT TMAW : W I
g | T 91T F F1A F K I9 TR
F GT6 FIH, G F IO famed &
& g goft Tl Fem Wifed + §
ST 7T 47 A7 A agi o W ST
g F@T | AU AR e ggfa &
| aG § Sfe wiw 7 g Fg W
e faar ¥ mmar § 1 #R W a0y
T A F AL AT § oy agi
FRE &)

st weaE ey (faae) o oagr
7w gfee o

St Qio ATo TSAWIT : FIT FIH
st <fed | g Afew @My 7 agm
% amy 7Y frmar &1 FEgR g &)
AR W A % F% FY Aggar a<dv
AT & | W A 97 s A iy Iga s
ooy fZ3r | I wel fF wal § w7
AW T Fed g | vAfn AV F Wré
TGS (A & & AT T T STt arer I=_iA
FE AR THR HTS | AT AT F 14
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[#ff dfo 1o wHHIT)
4ol 1 qoy qagIT §1aT § | W gw
JAHIRE FT g Ie7 Aa T fF
“TIT XN FT A g, AF A ACTATH,
AT T 7 Fifgd 5@ IF FTH 00
R eAl & fraet gse we 4! A
ferdt & foe ot gk & 3 § ghomi F
FR Rt STew grar g, e fadaan
AT AT & | BH AW AR THE O
& | |TST gt ArdY F WA ZH AR
gaR s gfe 7 W@ sE W
f= &5 | A9 AW ag #gfee &
& aum arat 9 faE w3 anfed
T, @ A A K A F HZY
AroiE € | &funfor 3 it afewe dfaelt
F g, Swi fwaar afoaw @, fFaar
w5 Foh qg] fgerwedt & a9 ug faw
Tt @ § woy agd I fn § 1 et
# STIAT FAT AvEAT g, IqEwha
Agrea, f& gaR W wEew I §w
qET F I wE @A | ATy F;
e & 3 1 oA IuHr Jaeey
2 IFF1 HEAFET FAT AE d49r R
st 7 aaw wEigaeE A afag fwar
g 1SRN ( #Ffeg dwe e 2.
warefwr afawen o ¢ & F @l
TeET HZ WV UATET A FEAAT a2
gaw frad aamd § | ST Haeva
FTAT =0T #17 ufwer FaaT AT &7
IAH TN F & fam g9y &
arfed | A gl £ sufeafa 7 g
ST FT AIEAT FIAAT HTUY AT
ifgd | o9 FA & AT €1 AT OF Ul
HA H1T 4T F¢ AR(T &1 G AR F919-
1 grforgt & wfa gaar T e g
ag HIFTH FAT A1gd | I HT Hie
THORE U wfox @@ F TEORE &
fad Arew =e@ Us TEEE T HY
afed gm F g W AT SfFew
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AT § IUH! T FIAT AT | FHA F
oA e R @ ara e fame
forar &\ Swmwa T AEiEw, ww ggar oy
afafa afers @M o § fgea & o
oA | @f6a 2w faer 7 vt 1 % =y
g 1§ "t § 6 afes am #t sgaear
Ter #1 faug g fy, afm el
F Y Aewad! g7 FT &Y o &
R g9 919 98 § F 99 % @fes
g & FEaar #7197 2 99 O T°
Tt T e & frafed 81 =w
fae &4 aoT € % adwe FAA 3w
T 9 =T S0 HIT @l A | Sidy
gd fdman w1 sfwdfug =@ & fod
forer #1 g 7 T T F20

79 ® # dA\Ag w2 Ay
AT F@r g F ST Amax
AET WS TA E ITH AT A ATER
#t 1% fafm Afs s =fE
TCF &1 37 AT &1 F18¢ 459 &
yary FA UFIH S (HAdT § H9T ZHTT
&1 u AfgaTardl 34 € W g &
T FE AT E HIT qga & 7 A A §
et 9 I & Fgt 9% I aEn §
ik av T R s & sk @
S AT WY ST § | G A W AV
F Sasl ® A A A7 vF Fafas
g1 a4 ;e H IR gafas s
=TT AT |

gaaata wgrew, gt & 9%
frigdt 9 & % SUW & IR A g7
STET & SATET W & At 1 Fy
W & foaa gl € 9 3% 397 fow
g ag #1 fFae %t st § 97 oy
F g< FIA FT INF g FAT A1 |
9a qF ZW TH dG HT TATA ALl H4T
a9 @ g9 WA HEAR A A AL
gl | | WA dg 7 99 Wi
sifgqy F1 awdT fFaT g 1 g 9
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FT A G § AR GI=0A F 7T |

T o WA % A FRIE

“9. qrumfaumar aOi—fERT ug
qafeaTtiy o

. HfgaEmr  Fwo—fEr o
garfeaie |

3. dg fasgr =rq aEei—rfaran
9% gAtfEi |
¥, WEraer  acoi-favEr 93 gatearfi

Y. JU-AG-TSA—TATGGAT  FTHUT
—fat 9 gwrfeatha ) 7

3 g ag a9 g &F sformm o< fagmn
TEY FTA AT, A AT AGA A
9 & qr9 YT FT HIGI FEAT 91187 |
Afgar #1 gfee & waW g3 1 fen
Fga agr e 1 S AR az a1 fear
FEH ANEIF FTE ) AT T W7 ¥ T4
AF Hg 77 FWF @A A § AT
N TF FT AT F A ATAT 9T THHT
g rmgHafigEaiam g Fmaam
wqq =1 ave  TeaT &Y faur dwa g
0 A9 FT AR 3 19 g7 FGA 57
W& fATeET & gNT 1 W A9 |
qifaatiz A 99 & A TN IW F uF
HATIATET qHT T AT FAT T80 8
ar g7 g #1 e 3 ¥ J@eT 9Ed
ok ga% gy gur gz & aar &
Fdata wen gl (FMAE ¥ oW
Ao w7 W AT wEm el
foed aifgg | g8 et &1 s
TG A WMed | # g drer Av
AigaTaTEy & T a7 S FEwE
AeEd G E, Fafem A A F@
g 1 dfea gaR o W T S ax
AT ®T GH FT AT g AL GAT wwran
2 T 9 9199 T ITH FIT FTR WA
T Fag e g Fmawy
g edt &1 g7 FEFARXA
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7T AT FT T § SET A F IJART T
F FCET 77 FLIA AM89 | BT,
F AW a9 THT I FTE T S &8 L
‘gergs wad U g FY gaan fasw
gETE |

Sart BHUPESH GUPTA (West

Bengal): The hon. Member is speak-
ing on Panchsheel and various other

things. If it is a reference to us, then

he should speak slowly or in English

so that we can understand. Panch-
sheel and everything have come there.

Tee DEPUTY MINISTER or
EXTERNAL AFFAIRS  (SHRIMATI
LAaxsHmMI MENON): He says you
look so gentle as a result of the speech.

=t qto ATo AW : wIgHT =y
et arfea wifs ag g €

AT ATE GRS AV WSS WIS {HAAT
T AR ARG A § 1 owa &
@ SR § W@ dqad g
Cruelty to human beings should be con-

trolled before you think of controlling
cruelty to animals,

Surt BHUPESH GUPTA: I do not
think it is relevant to the subject of
prevention of cruelty to animals.

=t qio ATo WIS : § T & Tg
%8 @I g fF oy npt 7 < g .
Surt BHUPESH GUPTA:

Mrs, Arundale has
points.

I hope
understood his

=Y qio ATo AW : AT HEA HT
RA9d 33 R mE weR A AUy
d% #t AT AT 1 qF T/ fF AR
TMEAT TR T T G &1 7 ag
A TRI AT IS aTT I G
A Ty AT TFF g | g 9N § oW
A Tar Y a1 qqers 75 § Hi} z6y

| fro Tw aE a7 fae AT S &

few qiferariz & vy qar &1 gwR 7w
foow IMeR € W 9 9} @Y

L REE F T Ag g faw g
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g AN | T F IEH ATET & FAL
fAdaar #1 37 ¥ A wrawEFar § |
#3 3H 949 § 1 gATa a7 & wnEn g
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i AR T 9T § IR AW F¥ Fifara
FGI ) AT 397 W FAT S oA 3
fau & SqrAT AT W A a7l 9%
fexexfarr 7€t & 1 SWrHET W AueR
T BT E 1 ug faA oA wEa &
ATHT ATAT TAT & A FAT Ieaq A AT
Tt & T g srforent & & @@, S| AR
rier &1 =aER faar 919 1 Rt &
Arq fgger AR qdE g7 w7 A
qMfgd | &7 FUH AU F FEF AT
faet &7 1T FE 47 a1 /R FgA BT A9
7g & i SHTRY FY 191 F 7E § 9
T gaomd frar ST =nfew | T g
ART A A0 T AT gt e & e
g4 foas faa § o9 99 @Rt #1
g A ARA g 1 7 e e
AT St & fAaas FTAr Tnga € 54 fawr
FATTAF AT T WA JAATE I
X TAW AR FOT | 3 AR
7 & wfawm § W 395 a7 q|
@ HT FHITT FET |
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Surr J. S. BISHT (Uttar Pradesh):
Mr. Deputy Chairman, I rise to sup-
port this Bill which has been brought
by the hon. Minister before this House
for reference to a Joint Select Com-
mittee, and in supporting this Bill I
must also congratulate Mrs. Rukmini
Devi Arundale for the perseverance
with which she has pursued this sub-
ject since her Bill was withdrawn four
or five years back. We already have
a law on the Statute Book on the sub-
ject of prevention of cruelty to ani-
mals. I have had something to do with
that because in my own area I was a
member of what was called the
S.P.C.A,, the Society for the prevention
of Cruelty to Animals, agd in enforc-
ing that law we found the greatest
difficulty because there was no parti-

[ RAJYA SABHA 1

to Animals Bill, 1959 412

! cular plan as to how the prosecutions
were to be launched in cases where
cruelty to animals wag discovered. So
we had in that town about twenty
members of the S.P.C.A. and we rais-
ed about Rs. 5 a month each, so that
we had a fund of Rs. 100 2 month and
we placed a man in charge who was a
sort of inspector on Rs. 50 and the
balance of Rs. 50 was spent mostly for
challans and things like that in the
court, Thus prosecutions used to be
launched in cases where cruelty to
animals was practised in that particu-
lar town.

Therefore, as I was submitting, I
have the greatest sympathy with the
Bill. I was only surprised that cer-
tain extraneous considerations were
introduced in the speeches of some of
the hon. Members who preceded me.
Firstly, certain religious considerations
were put in. After all merely by
legislating in Parliament or in a local
Legislature you cannot get things done,
It is an utter impossibility. The very
first principle of legislation is that it
should be in conformity with general
public opinion, and if it is too much in
advance of public opinion or too much
in advance of public conscience, as T
might put it, then the law defeats
itself. It will never be enforced and
nobody will have any sympathy for
that particular piece of legislation.
Therefore, whatever may be the other
reasons and whatever may be our per-
sonal feelings, in this vast sub-contin-
ent of four hundred million people in
various stages of civilisation, as I
might put it, from the remotest corners
of inaccessible areas to the most
sophisticated places like Calcutta,
Bombay or Delhi, we have to see how
this law will be actually enforced in
the country as a whole and what the
machinery will be by which this law
will be enforced.

Then there was another point, for
instance, the question of shikars. I
believe those gentlemen who were
speaking against this were vegetariang
or people totally opposed to any sort
of slaughter of animals. But there are
communities in India who are very
| fond of shikar, and can you send &
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whole community to jail or prosecute '

them? Then the law will defeat itself.
However desirable it may be you can-
not do that. For instance, in the area
from which I come, Kumaon Hills,
bundred per cent. of the people are
non-vegetarian and are very fond of
shikar. Probably the same is true of
Himachal Pradesh, the same is true of
Kashmir, the same is true of Assam
and the hill areas, and in many other
areas there are the martial races like
Dogras, Jats, Rajputs, Mahrattas,
Sikhs, etc. You cannot put in a law
which will ban all such communities
from that as if they are criminals
when these communities themselves
do not recognize it as such. Similarly
to state that certain Rajahs and Maha-
rajahs do certain sacrifices on festival
occasions is not correct. I think meost
of the people who have been o Cal-
cutta have been to Kalighat, to the
Temple there. Goats are sacrificed
there. It is not the Rajahs and Maha-
rajahs who do that. You can go and
see any day, specially during Nava-
rathri, that hundreds and thousands of
goats are killed, They are not killed
by Rajahs but by very ordinary people,
pecple of all classes and creeds. But
that is their religious belief and you
cannot stop that. Similarly, there are
other ways of slaughtering animals by
halal. That is not exactly a very pro-
per way of slaughtering an animal. I
believe it is painful to those animals,
but there are large sections of people
who do not eat meat killed by jhatka.
What are you going to do with them?
I remember, in 1937 there was a pro-
posal by the then Government of India
to have a certain machinery or plant
installed for the slaughtering of
animals very humanely, and there was
a big agitation throughout India—I
think this wag called abattoir—and the
then Viceroy, Lord Linlithgow, was
compelled to abandon that proposal
even after spending some money. That
shows that we have to move in this
matter very carefully and cautiously
so that the law that we pass should
succeed to the extent that it is passed.
Otherwise, if we go forward too much,
if we are too much in advance of our
times or in advance of public opinion,
the Jaw will defeat itself.

|
|
?
|

Prevention of Cruelty [ 12 AUGUST 19591 to Animals Bill. 1959 414

Therefore, with these considerations
I submit- that clause 11 requires to be
very carefully considered and examin-
ed. I am looking at it purely from
the point of view of the law courts,
how the law will function there. In
sub-clause (1) (a), I think these
words—'beats, kicks, over-rides, over-
drives’—should be deleted, because it

is- very difficult to prove them in a.
court of law. ,
“beats, kicks, over-rides, over-

drives * * * so as to submit it
to unnecessary pain or suffer-
ing ..."” ’

It is very difficult to prove them. I
mean, if you go to a court of law, you
must be able to substantiate your
charge by positive evidence on that
particular point. What will be the
positive evidence to show that it was
over-ridden or over-driven in a man-
ner as to subject it to unnecessary
pain or suffering? The other words
are quite all right—‘over-loads, tor-
tures’. ‘Or otherwise treats any
animal’ is comprehensive enough to
cover all these things. Therefore, my

.submission is that the words ‘kicks,

beats, over-rides, over-drives’ are
superfluous words which are likely to.
lead to a little confusion.

With regard to sub-clause (¢)—

“wilfully and unreasonably admin-
isters any injurious drug or injurious
substance to any domestic or captive
anima)l or wilfully and unreasonably-
causes or attempts to cause any such
drug or substance to be taken by any
domestic or captive animal;”

that again I was wondering how it will
be proved in a court of law, because
if a man administers any drug, then
whether he has administered it or who
has administered it, how will it be
proved in a court of law? I mean,
what will be the evidence? Who will
be the witness about it? And we
know, for instance, in the cask of
poison, we have to take all the human
excreta, we have to send it to the
Chemical Examiner and his report
comes and even then, there is the
challenge in the court of la/w. So in
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the case of animals, it is difficult to
prove. Apart from that, as my friend,
Mr. Deokinandan Narayan, was say-
ing, veterinary hospitals and veteri-
nary surgeons are not plentiful in our
country. So in the countryside when-
ever an animal falls ill—a bullock or
a cow—the local doctor, or a quack
doctor as you might eall him, is
brought in and he administers certain
drugs with a view to curing the
animal. Actually, that may not cure
the animal at all. It may be some-
thing which is injurious. But that
happens not only to animals; that
happens to human beings also. You
know the so-called Ayurvedic doctors.

They are more quacks. They should
not be allowed to administer any
drugs to human beings. But they do

it and so many people die and suffer
and the same thing will happen here.
It will be very difficult to prove it.
The man will come and say, “No, I
administered this drug with a view
to curing the animal from a certain
disease, from the rinderpest disease.”

SHrr A. P. JAIN:
unreasonable then.

Surt J. S. BISHT: The hon. Minis-
ter has had plenty of experience of
law courts and he knows how difficult
it is to prove these things in a court
of law.

Sub-clauses (b),
all right.

Sub-clauses (f), (g) and (h), all
these provisiong taken together, there
will again be some difficulty about
them. Sub-clause (f) reads:—

“keeps for an unreasonable time
any animal chained or tethered upon
an unreasonably short or unreason-
ably heavy chain or cord;”

It would not be

(d) and (e) are

The whole thing is so vague. What
will be the measure of time? If a
constable happens to go there, the

offender will say, “Yes, it was ten
minutes ago or fifteen minutes ago,”
how will you prosecute? 1 mean, it
is a provision which cannot be proved
in a court of law. It will be com-
pletely useless if we have the words
“keeps for an unreasonable time any
animal chained.” :

[ RAJYA SABHA ]
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Then I come to sub-clause (g) which
reads:—

“being the owner, neglects to
exercise or cause to be exercised
reasonably any dog habitually chain-
ed up or kept in close confinement;”

This is rather too much. So many
people keep dogs or cats. Is it the
duty of a man to take out his pet
every day for exercise? If he does
not do it, he commits an offence under
this particular provision of the Bill
Especially, in congested areas like
Bombay or Calcutta or in old Delhi,
it is difficult even if a man wants to
take his dog outside for exercise. In
fact, this makes it practically compul-
sory . ..

Surr A. P. JAIN: That is not the
interpretation of sub-clause (j). What
it means is that nobody can allow an
animal suffering from a contagious or
infectious disease to go about in the
street. That is an offence.

Surr J. S. BISHT: Not that. I am
talking about sub-clause (g), not (j).

“being the owner, neglects to
exercise or cause to be exercised
reasonably any dog habitually chain-
ed up or kept in close confinement;”

This is rather too much, because so
many people who love dogs very much
keep them properly. But sometimes
they neglect to exercise them either
because they are too busy or they can-
not do it, and most of these dog-own-
ers happen to be people who are either
bachelors or spinsters or those who
are without children, and they. are
always busy to be . ..

Sarr BHUPESH GUPTA: He can-
not find out the hoarders of food-
grains.

SHrr J. S. BISHT: And then I come
to sub-clause (h) which reads:—

“being the owner of any captive
animal, fails to provide such animal
with proper and sufficient food,
drink or shelter;”
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I am not saying that these are desira-
ble things, these are very undesirable
things. People should not do these
things. What I am bringing to your
notice, Sir, is that the mere making of
a provision in a Bill is not enough.
The point is, how will you prove it in
a court of law? What is the machi-
nery? What will be the evidence?

Surr V. K. DHAGE: The neighbours
will do it.

Surr J. S. BISHT: No neighbour
will do it. You see, the Sharda Act
has been in force for thirty years.
Even today, girls are being married
below age and no one is willing to go
to a court of law.

SuriMATI LAKSHMI MENON: But
there has been a change in the attitude
of the people. That is what we want.

SHrI J. S. BISHT: There has been
a change. Just imagine that sort of
things. There are nearly ten thousand

or twenty thousand small towns in '

India. What is your machinery? If
you are able to succeed even in bring-
ing home the guilt of a heinous, cruel
act, something which is really cruel,
which appeals to everybndy, then you
will have attained a very great object
instead of rather going too far. Then
later on, when you rouse the people
say, ten or fifteen years hence, you
can tighten the provisions in a manner
that will make the law a little more
successful.

Then I come to the question of pro-
viding some sort of a machinery,
because merely passing a law will net

be enough unless we have got a machi-

nery.

SurimaT! RUKMINI DEVI ARUN-
DALE (Nominated):
the best way to make the law suc-
cessful?

Surr J. S. BISHT: That is not what
1 am saying. I am only saying that
you delete those provisions which are
merely of academic interest, because

Is doing nothing

!
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however desirable they may be, you
will not be able to prove them in a
court of law excepting of course in a
case where I happen to have enmity
with some person and I want to harass
him. But that may be another thing.
Otherwise, in the wvast majority of
cases, in things like sub-clauses (f),
(g) and (h) you will never . . .

Surr V. K. DHAGE: It will at least
have a restraining influence.

Suri J. S. BISHT: That ig only your
idea. Nobody in this country is going
to read these things.

Then, Sir, you have got here clause
33, according to which any police offi-
cer above the rank of a constable or
any person authorised by the State
Government in this behalf may seize
the animal, etc. So far as the latter
is concerned, I think they will be
mostly people who form themselveés
into societies for the prevention of
cruelty to animals, those who may be
authorised. That is quite right. But
I take exception to “Any police officer
above the rank of a constable.” That
means probably a Head Constable and
everybody else. 1t is rather too much,
I mean, if you want to give this
power . . .

Surt V. K. DHAGE: Constable will
include Head Constable.

Sur1 J. S. BISHT: Now if you want
to give this power to a police officer,
you should give it to an officer not
below the rank of a sub-inspector of
police, or even an assistant sub-
inspector of police where they exist,
because every day we hear complaints
here; there are hon. Members who are
complaining about the so-called police

zoolum and this and that, whereas
here you are going to arm
even a head constable with
these wide powers, by virtue of

which he can haul up any man who
owns a dog or a cat or a horse or any
animal for any of these minor offences
that are put in here. Therefore 1
think, to begin with, it should be a
sub-inspector of police or any person
authorised by the State Government
and that will be all right. You can
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nuthorise a sarpanch or members of a
panchayat or members of your muni-
vipalities or members of district boards
or the officers of the local authorities
like the veterinary assistant surgeons
or the secretaries or other such offi-
cers. You can authorise them; you
will have a very large number of peo-
ple, because the police has already got
so much work to do and so many
duties to discharge under so many
other laws that they will never care
about these things. As far as I re-
member, I think that even under the
present Prevention of Cruelty to
Animals Act sufficient prosecutions are
not launched. Therefore I think it
will be much better to make use of the
panchayats. We have got the gaon
panchayats or village panchayats all
over India now and I think they can
be better instruments for enforcing
this law. The sarpanchas of the place
or the secretary of the panchayat or
whatever it is, they will do it better,
and probably there will be less and less
<hance for corruption there.

With these
rthe Bill.

observations I support

Sarr MAHESH SARAN: Mr. Deputy
‘Chairman, this land is known for love
and compassion. This is the land of
Lord Krishna, Buddha and Mahatma
‘Gandhi, and I am very glad that this
piece of legislation is being introduced
for the protection of those who cannot
complain, because they are the dumb-
driven cattle; they cannot say any-
thing, whereas we come here to Par-
liament and fight for our rights; for
little things we fight and we try to
get them. But I am afraid very few
people look after the dumb-driven
cattle, the birds and others, and I am
really grateful to Shrimati Rukmini
Devi Arundale who started this idea
in Parliament. But I must say, Sir,
this is a luke warm measure which
‘has come before this House. For one
thing, so small a sum as Rs. 25,000 has

been sanctioned to be spent. Now
this Rs. 25,000 means nothing.
Surr N. M. LINGAM (Madras):

‘Spent on what?

[ RAJYA SABHA]
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Surr MAHESH SARAN: On the
Animal Welfare Board. You will find
this in clause 4 of the Bill. It is pro-
posed to establish an Animal Welfare
Board for performing the functions
prescribed in clause 9. The funds of
the Board—according to clause 8—
will consist of grants made to it from
time to time by the Government and
of contributions, donations, subsecrip-
tions, bequests, gifts and the like made
to it by any person. The funds actu-
ally required by the Board will depend
upon the scale on which it is progres-
sively in a position to take up the per-
formance of its duties and of the
extent to which it succeeds in eliciting
public response in the shape of contri-
butions, donations, etc. 1t is, however,
proposed to make an ad hoc grant of
Rs. 25,000 to it from the Consolidated
Fund annually for the first two years
of its establishment.

I consider this is really a farce—I
am very sorry to have to use such a
strong expression. You cannot do this
work in the whole of India with the
grant that is being given. I thought
it would be at least Rs. 25 lakhs,
because you have got to do this
humanitarian work throughout the
length and breadth of India.

Surr N. M. LINGAM: Large con-
tributions from people are expected.

Surr MAHESH SARAN: 1t is ex-
pected, I know. But why not Govern-
ment make a larger contribution when
we are spending so much on so many
other things?

Surr V. K. DHAGE: That is a print-
er’s devil. Rs. 25,000 seems a printer’s
devil.

Shri M. V. KRISHNAPPA: There is
no devil; it is correct.

Sar1 MAHESH SARAN: I know we
love children; when our children do
not speak, have not yet reached the
stage of speaking, till then we are very
careful about them, we look after them
with a soft heart; we are very careful
in their case because they cannot ex-
press themselves. Now what about
these animals, millions of them, who
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cannot spcak? I wish that we all
should take interest in them and try
to be compassionate to them. I am
sorry to say that the main things that
are necessary are missing in this Bill.

Now, Sir, for one thing I think
anima! sacrifice must be stopped. We
say that to do so is against the wishes
of the people. We have done so many
things against the wishes of the peo-
ple—given equal rights to the sons and
daughters

SurimaTi LAKSHMI MENON: And
abolition of sati.

SHrr MAHESH SARAN: . . . aboli-
tion of sati and the other things. Now
'we cannot, in the name of religion,
allow such things which are a blot on
the fair name of India, and I think we
should try and create public opinion
in stopping this sort of thing that is
going on every dav. People who have
gone to Mirzapur, who have gone to
Calcutta, shudder when they see the
bleating of goats when they are sacri-
ficed at the altar of God or Goddess.
Does God require the blood of these
anima's? I would any day prefer any
person, who says that God wants blood,
say: Let me go and sacrifice myself.
Nobody is prepared to. But the dumb
cattle are brought and brought in the
most inhuman way and sacrificed.

- I think, Sir, the time has come
when we should really put a stop to
this practice, although it may be said
that the people will be very much
opposed to it. People ought to be
taught that India is a country where
love has been taught, where compas-
sion has been taught, and that God is
never pleased by these sacrifices. God
can never be pleased by our doing
inhuman acts, and I am sure that,
slowly, India will rise and will gra-
~dually give up this inhuman practice,
which is a blot on her fair name.

Sarr BHUPESH GUPTA: We are a
secular State.

Surr MAHESH SARAN: Then, Sir,
we have these performing animals.
This is another thing which is really
a great torture on these animals. I
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am not talking of the small feats that
are shown by some of the people, the
feats that are performed by their
monkeys and birds, and things like
that. I am talking of the big circus
where the animals are caged and are
made to come out and perform cer-
tain feats for the pleasure of the
audience. Electric rods are applied
so that out of fear they do the things
they are asked to do. We are glad
to see them do so, but the poor ani-
mals suffer. I think the time has
come when we should put a stop to
such inhuman pleasures. This is no
pleasure. Pleasure is one  which
pleases the one who looks at it and
pleases the person at the cost of whom
the pleasure is sought, and I really
feel that it is time when we should
seriously think of these things,
because these animals cannot speak;
they cannot plead their own cause.
Nobody would ever think of doing
these things to human  beings—
because we have power of speech
and we can fight and we can express
our grievances. But they are the
dumb cattle and we should do only
such things as will give them a little
pleasure, because they do all the
hard jobs of our country, plough our
fields and then carry our loads in the
carts and do similar acts. I
am only mentioning a few
points. Then, the penaltv
that has been suggested is not
adeqguate. There is provision for
a fine of Rs. 50/- and an imprison-
ment for one month. In the old 1890
Act the fine was Rs, 200/- and the
imprisonment was for six months. So,
I think, instead of going forward, we
are going backwards. We should see
from a humane point of view and try
to realise how far we can stop the
torture to these poor animals.

4 p.M.

Sir, the clauses that are there are
not very happily worded, as has been
already pointed out, and I feel that a
lot of redrafting is necessary. At the
same time I do hope that whén the
Select Committee sits, it will act in a
way which will greatly improve and
bring in more new things which are
vet wanting in this Bill. I hope the
Minister will be good enough to see
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that it is really a Bill which gives
some comfort to the dumb cattle who
suffer so much because we have no
heart or no pity for them.

Dr. A. SUBBA RAO (Kerala): Mr,
Deputy Chairman, in fact I did not
want to speak on this Bill, but when
I heard certain Members speaking
and giving a lot of consideration
to the animals, I thought thet undue
consideration is being given, after all,
to the animals. If their sympathies
and consideration were extended to

the cruelty meted out to human
beings
SHrr SHEEL BHADRA YAJEE:

This is not a Bill for that.

"Dr. A. SUBBA RAO:...... per-
haps it wouyid have been much better
end the ¢.3ndition of the poor, wretch-
ed peasants in our country would have
been much better than that of the
animals.

Mr. DEPUTY CHAIRMAN: You are
now concerned in the Bill only with
animals. Everything has a separate
Bill. ‘

Dr, A. SUBBA RAO: It is not a
question of a separate Bill but the
same consideration is not being given
to human beings as is being given to
animals.

Sir, the Government is very consi-
derate in bringing forward this Bill
to prevent cruelties to animals. Not
that I am against this Bill. As a
matter of fact, I am a vegetarian, and
I do not subscribe even to the killing
of animals, leave apart the human
killing. But when the Government
shows special consideration and pro-
vides for a clause in the Bill prohibi-
ting the habitual chaining ‘of and
close confinement of animals, it does
not extend the same facility to our
people in India and confines them for
any number of days, even years,
even without trial by extending the
Preventive Detention Act year after
year,

[ RAJYA SABHA ]
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Mr. DEPUTY CHAIRMAN: This is
quite a separate matter,

Dr. A. SUBBA RAO:
about the connection.

I will bring

Mr. DEPUTY CHAIRMAN: It is
not relevant. You may take sgome
other occasion.

Surt BHUPESH GUPTA: He is
thinking of panch sheel in relation to
the Communist Party.

Dr. A. SUBBA RAO: When one
Member says that in this land we are
following panch sheel and to pacify
the people we have to put down the
Communists, I think, I am within
my bounds when I speak like that.

Mr. DEPUTY CHAIRMAN: No, no.
It is not relevant here.

Surt V K. DHAGE: Deal with
animals and not human beings.

Surr BHUPESH GUPTA: He is
only relating the attitude of man
towards animals and vice wversa.

Dr. A. SUBBA RAO: Then I leave
that part of it. Sir, to assumc that
the whole humanity tends to be cruel
towards animals is, I think, in itself
wrong. There might be certain ele-
ments in our society who tend to be
cruel towards animals. So, in vrder
to prevent that, to bring about such a
sort of Bill, with extensive powers to
the authorities concerned, I  +think,
will be bad, in the sense that it
might be misused by the authorities.
They might misuse the provisions
contained in the Bill. For example,
any officer can prosecute anybody ac-
cording to the provisions of this Bill.

India is a poor country. In the
rural areas we have got poor people
owning a bullock cart and a pa.r of
bullocks and the provisions of this
Bill will apply to them. The provi-
sion “beats, kicks, over-rides, over-
drives, overloads” might be misused
by the authorities concerned and the
poor peasant might be unnecessarily
hauled up and prosecuted.
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Surr V. K. DHAGE:; Are you talk-
ing of the objective or the machi-
nery?

Dr. A. SUBBA RAQ: Machinery,
giving wide powers to the respective
offizers and others. The whole pro-
vision in sub-section (h) of sub-
clause (1) of Clause 11

“pbeing the owner of any captive
animal fails to provide such ani-
mal with proper and sufficient food,
drink or shelter” . ..

Sar1 BHUPESH GUPTA: It may
very well apply to men.

Dr. A. SUBBA RAO:.... is very
vague. As a matter ‘of fact, our

peasants are very poor and they are
not in a position to provide sufficient
food, drink or shelter to the cattle.
Suppose an officer takes it into  his
head that a particular head of cattle
or a particular animal is not being
provided with sufficient food, drink
or shelter and it is being starved, he
can prosecute that particular peasant.

Surr HARIHAR PATEL (Orissa):
Unless he pays Rs. 2.

Dr. A. SUBBA RAO: I am not un-
necessarily making  certain allega-
tions. We know how the Police de-
partment is functioning in our rural
areas and this might be used for
threatening the ordinary peasants.
He might be unnecessarily harassed.
So, unless vou modify all these
clauses in this particular Bill so that
it might not be misused, it will turn
out to be harmful to the people. It
is too general, it is too vague.

Again, it says:

(i)—without reasonable
cause abandons any animal in cir-
cumstances which render it likely
that it will suffer pain by reason of
starvation or thirst;”

“11. (D

In certain areas there might be
drought. In our own parts there are
floods when he himself suffers, he
himself starves. The nolice officer or
the constable, 1o whom you Yave

31 RSD—$6

given full authority, can  prosecute
that fellow. He can take action
against him. So, these provisions

giving undue powers to the respec-
tive officers are rather too bad in our
present circumstances. Sir, it is the
responsibility of the Government to
provide necessary facilities in each
and every village for the betterment

of cattle. One of our friends here
had quoted from clause 11(1) (¢)
which says: “wilfully and unreason-

ably administers any injurious drug
or injurious substance to any domes-
tic or captive animal....”. Well,
Sir, we do not have sufficient veteri-
nary dispensaries or even first aid
veterinary clinics in our villages ‘or
even in our firkas,. We do no* have
even one dispensary for each firka.
So, Sir, the peasants will hava to
resort to some quacks in the village.
If they administer certain drugs and
if the police officer thinks ‘- that the
drugs administered are inj rious to
the anjgnal, they can be prosecuted.
So unless we have certain facilities
in each village and firka, the clauses
mcorporated in this Bill might be
used for harassing the peasant.

Then, Sir, clause 32 read: as

follows:

“If a magistrate of the first or
second class or a presidency magis-
trate or a sub-~divisional magistrate
or a commissioner of police or dis-
trict superintendent of police, upon
information in writing, and after
such inquiry as he thinks necessary,
has reason to believe that an offence
under this Act is being, or is about
to be, or has been, committed in
any place, he may either himself
enter and search or by his warrant
authorise any police officer not
below the rank of sub-inspector to
enter and search the place.”

This might be used by the police offi-
cers to unnecessarily harass certain
people and search their houses.

Mr. DEPUTY CHAIRMAN: It is
the magistrate who authorises.

Dr. A. SUBBA RAO: Yes, but even
giving some powers to police consta-
bies . . .
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Mr. DEFUTY CHAIRMAN: That
is only to seize the animal. All these
things have been mentioned.

Dr. A. SUBBA RAO: Then, Sir,
particularly in our parts we have got
a certain type of village sport, i.e.
cocks are bred and fattened in certain

areas by big feudal landlords, and
just before the rainy season  starts,
every fortnight we have huge cock
fights amongst big cocks which are
being maintained only for this pur-

pose. This is a great sport there, and
I think according to this Bill that
sport will be prohibited. Sharp blades
are tied to the legs of cocks and the
fight gocs on until one cock is killed
by the other. The man who ultimate-
ly owns the victor cock is proclaimed
to be the winner.
with only one cock or two. There will
be nearly 100 cocks fighting with each
other. And are we going to prohibit
this sport?

Surr V. K. DHAGE: Surely.

Dr. A. SUBBA RAQ: If that is
done, then we might  perhaps  be
creating a bad feeling, because that is
the only sport there in the villages.
Even the ordinary peasants come
from a distance of nearly eight to ten
miles just to see these fights. (Inter-

ruption) Then you will have to
stop even racing, an  aristocratic
sport, where horses were  whipped

just for the sake of certain people’s
pleasure.

Then, Sir, there is yet another type
of sport in which animals, he-buffa-
loes are well-fed and properly main-
tained. They are not being used for
any agricultural purposes. But once
‘or twice a year they are made to run
as a sport. Of course, it is very nice
to see them running, but on the dav of
that race practically the whole skin
of that animal is liable to be peeled
off because of the way in which such
animals are driven. Such animals
are being fed and maintained onlv
for the purpose of this sport. If this
sport also is meant to be prohibited
according to the provisions of this

[ RAJYA SABHA ]
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Bill, I do not think any police officer
will be able to prosecute all these
people. There will be so many pairs
of animals there, and every owner
will have to be prosecuted. It is a
great sport, a village sport. So, Sir,
how are you going to prosecute such
persons?

SHrr V. K. DHAGE: You have en-
joyved it.

Dr, A. SUBBA RAO: Everybody
will enjoy it. Anybody who comes
there will enjoy i‘.

Mgr. DEPUTY CHAIRMAN:
vou want cock fights to continue.

So,

Dr. A. SUBBA RAO: S8ir, I would
like to know in what way this Bill
is going to prohibit such things. It is
impossible to do  that. Certain
clauses in the Bill will empower the
police officer to unnecessarily harass
the poor peasants. At the same time,
Sir, we will not be able to take pro-
per measures against cruelties hap-
pening in certain ‘other respects. So
I do not see any necessity for intro-
ducing this Bill. Not that I am
against this Bill or against the spirit

~ of this Bill, but I do not think that

we would be able to achieve the
object of this Bill when it is passed.
I therefore hope that the Select Com-
mittee will go through it and make
certain necessary modifications in the
BilL
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[THE VicE-CRATRMAN (PanDIT S. S. N.
TANKHA) in the Chair.]
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UF AT T I g fAT T%F NS
¥ 93T § AT |
Sert JASWANT SINGH (Rajas-
than): Mr. Vice-Chairman, originally
I had no intention of taking part in
the Debate but hearing the various
speeches and the various viewpoints,
I thought I must also put before the
House the views which the people on

my side of the country have on this
issue.

[12 AUGUST 1959]
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Sir. as far as the objects of the Bill
are concerned, I agree that they are
laudable and they have my full sup-
port but in the form in which this
Bill has come before the House, I
have not the least doubt in submit-
ting that these provisions are most
impracticable and this will be one of
those Bills which are not meant to
be implemented. We are in the habit
of legislating for anything and every-
thing, good, bad or indifferent. The
objects are laudable but there are
certain provisions which are even
absurd and the effect that this Bill
will have when it becomes law will
be nil. Similarly, there are many
things which go to make for cruelty
of animals but those things have not
been touched at all. Many of = the
speakers who have preceded me have
pointed out about the impracticabil-
ity of many of the provisions and so,
I do not want to take up the time of
the House in repeating the same but
I must point out that the provisions
of clause 11 are so impracticable and
go so far that the whole provision
becomes absurd. It would have been
much better if it had been provided
in the Bill that no animal shall be
killed. We have not done that
because we know that it is impracti-
cable but the provisions of clause 11
go beyond that and it is certain that
this clause 11 cannot be complied
with or implemented. I do not know
whether Government is serious in
bringing this Bill before the House.
If it is serious, then 1 honestly feel
that the effect of this Bill, when it
becomes an Act will be a  complete
nullification of the object with which
this Bill has been brought before the
House. I have a great opinion of
Mrs. Arundale. I know that she is a
very kind-hearted lady. I had known
her views for a number of years
because she used to visit my place
also. If these things are brought
home to her, I feel sure that she will
agree with what I am going to sub-
mit before the House.

SarimaTt RUKMINI DEVI ARUN-
DALE: I did not make this Bill. It

i was done by Government.
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SHrl JASWANT SINGH: 1
but you initiated it.

know

SHrt BHUPESH GUPTA: You got
the Prime Minister to make the
speech and hence the Bill.

SHrRI JASWANT SINGH: It was
her initjative. It is her keen interest
to see that this Bill is passed. That
15 why I have made a reference to
her. I know that she has nothing to
do with the Bill.

SurimaTt RUKMINI DEVI ARUN-
DALE: The points that you mention
are in the previous law of 1890 even.

SHRT JASWANT SINGH: I agree. I
mentioned your name just because it
was mentioned by the previous
speakers also. I agree with 1ihe
objects of the Bill.

Surr BHUPESH GUPTA: 1 feel
that the hon. Lady Member should
have sponsored the Bill. What does
he know about it? Nothing, they do
not know anything.

Surt JASWANT SINGH: Reference
was made to balidan. One of the hon.
Members went to the extent of say-
ing that it should be stopped. I
would say, Sir, that as far as balidan
13 concerned, it is a religious act. We
are a secular State and these things
will continue but the economic condi-
tion of the people is going down.

SErIMATI MAYA DEVY CHETTRY:
So far as I am concerned, I did not
suggest this

Sarr JASWANT SINGH: I have
not accused the hon, Lady Member
of say'ng that. I am referring to
Mr. Mahesh Saran who spoke a little
while ago. The economic condition of
the people is go'ng down and it is
beyond their capacity to make the
sacrifices, to have balidan. In my
part of the country, even in my own
family, we used in the past to have
balidan of a hundred goats or fifty
buffaloes during Navratri.

Sert BHUPESH GUPTA: A hund- |

red buffaloes?

[ RAJYA SABHA )
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Surr JASWANT SINGH: But now
we have come down to eleven, even
to seven and five because we cannot
afford it.

Surt BHUPESH GUPTA: Still 11.
Sir. Compensation 1s being paia
heavily, T believe.

Surr JASWANT SINGH: As the
economic condition of the people goes
down more and more, these things
will disappear and there will be only
token sacrifices. Even now in some
families who cannot afford to have
balidans what they do is, they get a
kakkad: or a melon and cut it with a
sword and offer it to the Gods because
kill animals.
So it is in a way a blessing in dis-
guise that people are getting poorer
w:th the result that they are doing
away with these balidans.

Now, coming to the question of
slaughter-houses, I would invite my
friend to go and visit some of the
slaughter-houses. This Bill envisages
slaughter-houses and as far as I can
see, their number is increasing and
the animals which are slaughtered in
these slaughter-houses are also in-
creasing. In the slaughter-houses run
by the H'ndus, jhatka is done to
which the hon; Lady Member was
referring. It is not 3o cruel but where
the slaughter-houses are run by
Muslims, it is against their religion to
have jhatka; they do halal. Halal is
part and parcel of their religious
convention, It may be cruel; it may
be brutal but, having religious Sanc-
tion, it cannot be stopped.

[Mr, DEPuTY CHAIRMAN in the Chair.]

Here the provisions of this Bill are
so vast and comprehensive that these
things will become impractical and
impossible.

Then I would refer to clause 29 of
the Bill. I do not know why the
framers of this Bill have taken pity
only on the goat. Here it says:
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“ ..and it is proved that
such person had in hls possession, at
the time the offence was alleged to
have been comm.tted, thie skin of a
goat with any part of the skin of
the head attached thereto, 1t shail
e presumed, until the contrary s
proved, that such goat was killed in
an unnecessarily cruel manner.”

1 was just now referring to halal
which is a rel.gious act for the Mus-
lims and they would kill the animals
only through halal and if you do it
through halal, the skin will still be on
the neck.

SHrRIMATI MAYA DEVI CHETTRY:
But n the slaughter-hause they do not
offce 1t to God by halal.

Surt JASWANT SINGH: In our
part in all the slaughter-houses run
by Musiims only halal is done. 1
can speak of Rajasthan, Madhya
Bharat and some other places where
in slaughter-houses run by Muslims
only halal is done. And in halal, you
do not cut the whole neck of the ani-
mal, Do I take it that wunder the
clause such people will be taken to
task and punished? And then I would
also like to know why only the goat
has been selected. Now, in our parts
of the country it is more or less fifty-
fifty, goat and sheep., People kill
sheep, male sheep no doubt; of course,
some females also but only male sheep
are slaughtered. Does this mean that
if sheep are slaughtered in this
manner, they will not be punished but
only those who slaughter the goats
will be punished? Sir, there is an
obvious lacuna here and I cannot
compliment the framers of this Bill.

Sur1 D. P. SINGH (Bihar): Goat is
a very pitiab'v-looking animal. you
know.

Suri JASWANT SINGH: And not
sheep? So should I take ii that sheep
can be slaughtered indiscriminately
and it would not be an offence under
this Bill and only slaughter of goats
will be punished? This is a lacuna
which should be taken into account.

{12 AUGUST 1959}
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Sir, 1 feel that one thing has been
completely left out of this Bill and
that is this. If the Government is
really so humane and wants to avoid
cruelty to an.mals, then it musi see
what is happening these days in the
name of sportsmanship. Most of the
former Indian States had their own
laws on this subject and those laws
were also framed from the point of
view of humaneness and avoiding
cruelty. Sir, the sportsman was not
supposed to kill a female animal and
there was to be no general slaughter
as such. Supposing a sportsman were
to go for a hig game shoot, he was
not allowed to kill female an.mals;
he was also not allowed to kill a cub
below a certain age. And as far as
shooting of birds was concerned, he
was to shoot ounly that which was
sufficient for the family.

Sarr BHUPESH GUPTA: But the
fam.ly required 100 buffaloes,

Surt JASWANT SINGH: I am not
speaking of buffaloes now. What is
happening now is, the cost of arm and
ammunition is rising very rapidly and
they are getting beyond the means of
many people; even rich people, many
of them, cannot afford to go for
shikar or sport. But the Army and
the Police have got their ammunition.
They have to fire off their ammunition
for practice. 1 would invite the hon.
Minister who is piloting this Bill to
come to our side and see what is
happening therc. A few years ago,
where hundreds and thousands of
animals, like, antelopes, deers, black
bucks, etc., could be seen roam’ng
about, today not a single one, not
even a female one could be seen.
Why? Because there has been a
general cruel slaughter by the Army

and the Police who have got their
own arms and ammunition, Even the
rare species are all slaughtered.’

Take the case of greater bustard; it is
a rare an.mal, In Bikaner they cou.d
be found in bunches of 20, 30 and 50
in old days. Now you scan the whole
area and you cannot cOme across even
three or four. There had been a
wholesale destruction of such animals
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in a cruel manner. These people of
the Army and the Police just do not
care. Suppose a bunch of about 100
grouse are sitting at one place, A
sportsman will never shoot when they
are sitt.ng; he will shoot them only
when they are in flight. These people
of the Army and the Police go just
behind them and shoot while they are
sitting at one place in a bunch. They
shoot just bundly at them, And out
of the whole—lot of 100 or so, just
only five or six will fall dead; the
rest will fly away but at least 30 or 40
will have been wounded. They will
fal] at different places, a mile or two
away and they will rot. The crows
will peck at them and slowly Kkill
them. Such cruel killing is going on
throughout the season and we are
really helpless. If the Government
are really serious that cruelty to
animals should be avoided then the
provisions of the Bill are not sufficient
to prevent the perpetration of such
cruelty by these modern shikaris.
They just do not care; they shoot at
random, They shoot them down in
such a cruel manner that at many
places such wounded animals lie
rotting. When we see large numbers
of crows and vultures flying about,
we know that the shikaris must have
been 'nu the area, I therefore submit
that if the hon. Minister is serious
that justice should be done to the
subject, then some sort of provision
should be made and such people who
indulge in cruelties of this sort should
be taken to task. Otherwise, as far
as I am concerned I feel that this is
as uscless a Bill as any of the Bills
which we have got into the habit of
pass.ing.

Now, take the case of big game
shooting. Unless a person is a good
shot we never allowed him to indulge
-in big game shooting. Because that is
a dangerous game in the first instance
and then unless you are a sure shot,
you will not hit the animal.

SHr1 BHUPESH GUPTA: But he
becomses a good shot by shooting.
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Surr JASWANT SINGH: Not at the
animals. I am very sorry that this 18
a subject on wh.ch my hon. friend,
Shri Bhupesh Gupta, is not competent
to speak. He must first have fiela
practice on targets and when he is
perfect in that, he can shoot some
other animals, and then go to danger-
ous animals, because if they are shot
Jsn the leg and not on a vital po.nt,
*hey wiil go wounded in the jungle.
They will later rot and vultures will
come and kill them. It will take days
before they die in such a cruel
manner, Otherw'se, only those who
are good shots, who are real sports-
men should go for hunting and if
they are real sportsmen it is their
duty to see that they shoot at a vital
spot.

SHrr A. P. JAIN: May I interrupt
my hon. friend? He is talking of
shooting. Shooting is provided for
under the forest laws of the States and
practically all the provisions about:
which he has been talking are there.
Naturally those provisions could not
form part of this Biil
o

Surt JASWANT SINGH: I am
afraid those provisions do not deal
with poachers and wholesale slaugh-
terers, who go in the name of sports-
men and kill the b'rds. I would like
to know whether they deal with the
birds. If the hon, Minister will come
to our side during winter, I ¢an show

h m Imperial Sand Grouse. They sit
in bunches of five hundred or seven
hundred and these people go and

shoot them, They will take to flight
and some of them fall down at places
two or three miles away. They begin

to rot. The crows peck at them and
they die slowly. These are not
covered.

Mg, DEPUTY CHAIRMAN: What
he is saying is that there are other
prov sions which can prevent such
things “

Surr JASWANT SINGH:
accept that,

1 do not
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Mr. DEPUTY CHAIRMAN:
under the forest laws,

SHr1 JASWANT SINGH: I do not
accept it. Forest laws deal with
different matters altogether. They
can deal with preserves. They do not
deal with places where there are no
preserves and where shooting is
allowed. There is no provision
regarding cruel shooting of the type
which 1 have mentioned, Sir, I was
mentioning big game, bison, tiger,
etc. If you hit the animal on the leg,
that animal will have to die and it
will die after a week or ten days and
it will rot in the meantime. If he is
a good sportsman, he knows that
there are rules that, if a big game
animal has been shot, but not dead, it
is the duty of the sportsman to see
that it is located and killed instantane-
ously. Of course, that involves a lot
of risk, but a real sportsman will take
that risk if he is fond of shooting.
These things can find a place here. If
you say that animals which are meant
for sport or shooting are not concera-
ed whatsoever with the provisions of
this Bill, then it is different matter.
But here ‘animal’ has been defined
generally, where every kind of animal
except human being has been-brought
in. I can say from my experience
that the cruelty, which is envisaged
in this Bill, is nothing in comparison
with the cruelties which are being
committed now both on small game
like birds and big game like bisons

and tigers, and there is 'scope for
some provision being made in this
Bill

Thank you.

SHRIMATI YASHODA REDDY

(Andhra Pradesh): Mr. Deputy Chair-
man, I thank you very much for giv-
ing me an opportunity to speak. Ac-
tually I do not want to say much on
hig Bill, but I have got one or two
points which I would like to place
pefore the Ministers and the Joint
Select Committee. As my hon. friend
preceding me said, I do not think
much use will be made out of this
Bill, because as long as people do not
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realise and feel that cruelty should net
be done, any amount of legislatien
like this is not going to do much good.
And 1 do not think that this Bill
particularly, which has been brought a
bit half-heartvedly, will achieve any
purpose. It has bheen brought, I
think, more to satisfy the psychologi-
cal aspects or psychological feelings of
some of the animal lovers and just to
make them feel that they are doing
some justice to all those people who
have been agitating for it. Personally,
I do not want to mix up senti-
ment with reason. Sentimentally 1
have got all respect for this Bill and
feel that no animal should be killed
either for experiment or for any
other purpose. When I come to
reason, I feel that we cannot proceed
with our experiments for scientific
progress, unless there is Kkilling,
whether it be for human beings or
otherwise. So, I do not want to touch
on that aspeet of it and hurt the
feelings of some of the hon. Members
here when I say that I do not think
that experiments should not be
conducted. But one thing I should
like to say and that is killing will be
done whether we like it or not for
various purposes.

Now, as far as the question cf food
is concerned, I am a non-vegetarian.
I am very sorry to say, and I cannot
help being a non-vegetarian.
Whether I like it or not, whether
hon. Members like it or not, animals
have to be killed for food. What 1
would like to say is this. When killing
has to be done, I request that Govern-
ment should at least lay it down in
an Act or something specific should be
made saying that the killing should be
done humanely. After all, once you
are killing what does it matter if it is
killed painlessly or painfully. There
are lawg in many countries, especially
in England, where they have made it
illegal for a person to kill animals
¢ven for food by causing a lot of pain.
Instead of puiting so many rules and
regulations and leaving it to the
Animal Welfare Beard or to the local
authority not to cause such infliction of
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pain, I would like the hon. Minister
and the Members of the Joint Select
Committee to think of introducing
some specific provision and say that if
it becomes illegal, some heavy fine wiil
be imposed or say that everybody
should kill in a more humane way.
Stunning of the senses and the
process of Killing should be done in
such a way.that the animal does not
feel the infliction of the pain. If at
all the Bill wants to do any justice to
the animals, they should introduce a
provision or make it a sort of penal
provision in this to see that humane
killing is introduced. There should be
a sort of legal provision saying such
and such methods or such and such
instruments should be used before
killing is done.

One other thing 1 want to say
before 1 sit down and that is about
the animal sacrifices. It has been
done generally in clause 9 (f) and
there also the power has been given to
the Board. I do not know why in this
Bill it should not be prohibiting the

sacrifice of animals in all forms
instead of giving a sort of general
power to the advisory board. After

all, I do not think—whichever
religion a Member may believe in—
that any person of the civilized world
believes that Gods are going to shower
blessings for making animal sacrifices.
If you really want to prevent animal
sacrifices, why do you give it to the
Board? Make it an offence under the
law and say that no animal in India—
it does not matter to what religion
one belongs-—should be sacrificed. If
you want to do anything, let it be
done in a most wholehearted fashion.
Let them not try to suggest some
sympathetic measures which will be
neither useful nor can they be im-
plemented. These are the only two
things which I wanted to say. Senti-
mentally I feel like saying it, but rea-
son prevents me from doing it.

lia
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Mr. DEPUTY CHAIRMAN: Mr.
Lingam, do you want to speak?

SHrt N. M. LINGAM: Yes, Sir.

Mk.
right.

DEPUTY CHAIRMAN: All
You can speak tomorrow.

There is a Message.

MESSAGE FROM THE LOK SABHA

THE STATE BANK OF INDIA (SUBSIDIARY
Banks) Bror, 1959

SECRETARY: Sir, I have to report
the House the following message
received from the Lok Sabha, signed
by the Secretary of the Lok Sabha: —

“In accordance with the provisions
of Rule 96 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, I am directed to enclose here-
with a copy of the State Bank of
India (Subsidiary Banks) Bill, 1959,
as passed by Lok Sabha at its sitting
held on the 12th August, 1959.”

1 lay the Bill on the Table.

Mr. DEPUTY CHAIRMAN: The
House stands adjourned till 11 a.m.
tomorrow.

The House then adjourned at
three minutes past five of the
clock till eleven of the clock
on Thursday, the 13th August
1959.



